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The House me} at Half-past Eight of
the Clock.

[MR.'SPEAKER in the Chair] .
_ORAL ANSWERS TO QUMSTIONS

GOVERNMENT EMPLOYEE USAED AS DOMES-
TIC SERVANT

*4407. Shri Raj Kanwar: (a) Will
he Minister of Defence be pleased to
ate whether the attention of Govern-

ent has been drawn to a note under
ithe caption “Involuntary Sayjmg” pub-
ished on page 3 of the I ews
hronicle dated the 21st March 1951
Tegarding the employment of a Gov-
ernment employee as a domestic ser-
vant by his officer?

(b) If so, what are the facts of the
case?

(c) If the facts as reported in the
newspaper referred to in part (a) above
‘are substantially correct, what action
‘have Government taken or propose o
take against the officer concerned?

(d) What is the designation of the
officer and how many years of service
has he under Government?

. . The Deputy Minister
} (Major-General Himatsinhji): (a)
Yes, Sir.

(b) and (c). With your permission
I will answer (b) and (c) together.
The matter is the subject of a epart-
mental enquiry which is proceeding
at present. It is not possible to state
at this stage whether the allegations
made against the officer concerned
are substantially correct or not, and
'what action Government will  take
8gainst the officer concerned as it
Will depend on the result’ of the
enquiry, .

(d) The officer concerned is an
Under Secretary and has about 82
years' service to his credit.

Shri Raj Kanwar: By what date is

the prege
pis te;c,l A ent enquiry likely to be com-
106 PSD

of Defence
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Major-General Himatsinhjj: As
most of the evidence has been taken,
the delay is due to the necessity of
getting the opinion of a handwriting
expert as there is some signature in
the pay Dbills which is <omewhat
doubtful. The opinion of the hand-
writing expert has been received
three days ago. We hope the enquiry
will finish shortly.

Shri Raj Kanwar: Will a copy of
the final decision when ‘taken be
placed op the Table of the House?

Major-General Himatsinhil: I do
not know the rules regarding this
procedure. I would like the hon.
Home Minister to advise me on ihis.

Mr. Speaker: I may inform hon.
Members that 1t is not desirable that
the findings in individual cases shauld
find a place here, unless they cre of
substantial importance.

Shri Sidhva: Who is holding the
enquiry? A

Major-General Himatsinhji: The
Defence Department. as it is a depart-
mental enquiry at present.

s gon fag : o Aradly 4
WG ¥ qg AT wvgdr g I
A YT FIEC ) TF ¥ THI
N oy & w I ¥ @
Ty A A g7
[Thakur Krishna Siogh: May I
know if the Chaprasis provided to the
officers by the Government are also
supposed to cook food for them?)
Mr. Speaker: Order, order.

CENSORING OF LETTERS BY C.ID.
OFFICIALS

*4408. Shri §. N. Sinha: {a) Will the
Minister of Home Affalrs be pleased to
state whether Government have receiv-
ed any complaint or information that
the postal authorities permit C.1.D.
Officials to censor the letters of indivi-
duals including those of the Members
of Parliament without any formal
order of the States Governments?
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(b) If so, what action Has been taken
aRalnst this practice?

The Minister of Home Affairs
(Shri Rajagopalachari): (a) Yes, one
complaint came to notice. But the
allegation made was found to be in-
correst . Ao

_{b) Does mnot arise. Strict instruc-
tions have been igsued to prévent
-any unauthorized interception.

Shri 8. N. Sinha: Is it not a fact
that this practive is widely prevalent
£and the atlention of the Minister of
Comrunications was drawn to this
and a circular was issued couater-
manding such practice?

Shrl Rajagopalacharl: I do not
admit that this is a widely prevalent
practice. As 1 have said one oral
complaint reached the Government
and immediately Government sent
round circulers through the depart-
ment concerned. That is all that has
bappaned. By wey of abundant pre-
caution a circular has been issued to
prevent any error in this direction
but that does not mean that the
practice was widely prevalent.

Shri §. N. Sinha: This question was

actually intended against the canduct
of the postal authorities. May I know
whether the circular referred to by
the Home Minister was.issued to the
postal authorities not to permit such
censoring of letters by the C.ID.
without proper authority or has it
been issued only to their own officers
in the C.I.D.?

The Minister of Communications
(Shri Kidwal): We received several
complaints and also from neccasinaal
visits to tie post offices we discovered
that the police were sometimes In the
habit of taking away unauthorised
letters. The matter was discussed
with the Home Ministry and two rir
culars have been issued that only
letters for which censorship has been
authoritised will be taken by the police
and not other' letters.

Shri A. C. Guha: May I know if
the Communications Department has
any authority to prevent the C.I.D.
from coming into the post office and
open letters? :

Shri. Kidwal: What is the necessity
for prohibiting C. I. D. officials from
entering the postal premises?

Shri A. C. Guha: rose—

‘Mr. Speaker: Order, order. That
weans further questions and further
answers.

Shrt A. C. Guha: May I know it
the Central Government has got any
authority over the provincial C.I.D. to
prevent them from opening letters,
which is done in Bengal and in my
case too?
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Shri Rajagopalachari: There -are
many ways of making allegations,

both good and bad and it is not right,
I submit, to include a presumption and
an allegation in the form of a question.
Apart from that the authority to deal
with letters in the manner suggested
15 under an Act of 1898 and there is no
reason or occasion for preventing some-
bzdy trespassing into the post oflices.

Shri Sarangdhar Das: May I know
from thea Communications Ministet
what kind of materials are searched
for in letters, whether authorised or
unauthorised?

Mr. Speaker: By whom?
Shri Sarangdhar Das: By the C.I.D.
Mr. Speaker: How can he answer?

Shri Kidwal: It should be. put to -
the Home Minister, :

Mr. Speaker: Next questbon.

Shri Sarangdiar Das: This {s a very
important question, Sir......

Mr. Speaker: Order, order. That
may be. I shall go to the next ques-
tion.

DIET SURVEYS IN STATES

*4409. Shri 8. N. Das: Will the Minis-
ter.of Health be pleased to state:

(a) whether the Diet Surveys which
were being carried on in some of the
States have been completed;

(b) if so. whether the results have
been finalised; and )

(c) what important features are dis-
covered?

The Minister of Communlications
(Shri Kidwal): (a) The Diet Surveys
are not completed as such but their
rﬁ:ults are examined from time to
time.

(b). The Nutrition Adviscry Com-
mittee of the Indian Council of
*Medical Research have made a review
of the resuits of the Diei Surveys in
India covering the period beginnin
from 1985 to 1948. Their report is
under print and will published
shortly. The data contained in this
report are being statistically enalys-
ed for nutrient contents. After the
analysis has heen completed, a sup-
plement to the main Report will be
published.

(c) General conclusions can be
arrived at only after the statistical
analysis mentioned above has been
completed.

Shri S. N. Das: May I know whe-
ther the surveys made, form part of
any comprehensive scheme or they

. are ad hoc surveys?

Shri Kidwal: There is a ‘committee
which is ‘analysing the results of the
survevs. .
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- .

Shri 8. N. Das: As a result of the
information or knowledge obtained
from these surveys have Government
been. able to formulate suitable pcli-
cies to remedy any deficiencies it
found from the surveys?

Shri Kidwai: The analysis has not
yet been done.

Shri 3. N. Das: Has any rurvey
been made regarding the diet ¢f
students?

Shri Kidwai: Nothing can be said
about the result unless the analysis
has been completed.

Shri S. N. Das: May I know whe-
ther any surveys were made in the
past also?

Shri Kidwal: The analysis is of the
results of the surveys from 1933 to
1948. )

Pandit Munishwar Datt Upadhyay:
May I know whether there is any
iist of specified articles which are
subjected to research to dnd out
their dietetic value?

Shri Kidwai: Research s
possible an specified articles.

atMi | Rl
*¥¥Ro 1 WiTg : (q) #ar faa
#9 e 35t rufasfat qf s+
g wdait f deqr s
N FT wG fae ¥ AIA T Ak
& & o § wewr W AR
Wt F fareqaar & g7 v w2

waR & foy eemds  wEgAd
gt g?

() ¥ § Ivr w2 fod
AR F AT &ET RAF AG F
fred ga & av@ gaTELR?

CuT IN SALARIES

[74410, Shri Jangde: (a) Will the
Minister of Finance be pleased to state
the number of high officials and Gov-
ernment servants whose salaries have
been cut or who have voluntarily agreed
to get some sort of cut made in their
salaries by way of economy?

(b) What amount of money will be
saved every month as a result of this
cut in salaries?]

always

The Minister of State for Flaunce
(Shri Tyagi): (a) and (b). The exact
information with regard to the num-
ber affected and the amount saved
is being collected and will be laid
on the Table of the House. [ may
add, however, for the information of
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the House that the arrangement of
voluntary cut applies to those officers
whose salaries are .regulated by
Statute, e.g., the President, Speaker,
Ministers, Ministers of State, Deputy
Ministers, Judges, etc. and the rates
of such voluntary cut vary from iQ
to 15 per cent.

All Governmment servants whose
salary is not regulated by Statute
are subject to a compulsory cut at
the following scales:

(i) Those whose pay exceeds Rs.
2,750/« but is below Rs. 3,000/-...An
amount which brings their pay down
to Rs. 2,750/-. o

(ii) Those whose pay is Rs.
3,000....A cut of Rs. 230 p.m.

(ili) Those whose pay is above Rs.

3,000...A cut of Rs. 250 p.m. plus 1/4th
of the pay in excess of Rs. 3,000.

st WiWE ¢ F70 WEA G HA AR
g fw g F F g
g fr fardiv s ¥mA & s
¥ frg AeBIdm  aEl @ 4,
¢ IFER FIAT weY fRe ¥ Am9w
N & a1 qrog ¥T wr fawm
st @.§ A afk wf WM
fr sifrgY § feas fwad QX
& g |
[Shri Jangde: Will' the hon. Minis-
ter kindly state whether there are
officers who though had
voluntarily agreed to get some cut
made in their salaries have with-
drawn or propose to withdraw their
offers, and if so, what is the number
of such officers of each class?]

oft mueft : orgr o srrEe off-
v, fafred fafred are €2 M
fedft fufred &1 areow § @
¥ Ml & a0l % § 30 A
gt wYY WY wow Ay fear g,
i amdEe e ek fafaed
® memy § ¥ 1y HeR ¥ feww
¥ w2t @t Y & fafned are
R f aremg ¥ ¥ @ ang
Nl & fraw & A fedt fufred
N g Y fo WA ¥
feem & ¥ @ o &
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@ o g fafeedy & wem
gar ¢ & gits a2 atcge gt
w2 F Iw 7 gt aw ¥ A
w2 g N At Ig Y F07H AW
£ & v A ae o AW
LA
[Shri Tyagl: So far as the hon.
Speaker, Ministers, Ministers of
State and Deputy Ministers are con-
cerned, none of them has withdrawn
sych offer. Cuts at the rate bf 15
per cent. in the case of the hon.
Speaker and. the Ministers .nd 12}
per cent. and 10 per cent. in the case
of the Ministers of State and Deputy
Ministers, respectively, are being
effected. I hhve just been informed
by the Home Ministry that certain
judges of the Supreme Court and
High Courts have sought to withdraw
the offers of voluntary cut in their
salaries which they had earlier made.

I do not know at present the exact
number of such persons.]

sft wtT®: Far WA A
wgEg Fwerdn fe s ag @l §
fe ot w@Rg & o gl A
=R A oaow ¥ Ay N @
MR o7 g5 8F N N wEEE §
fregid a7t W W frogs A ¥
Y dax s foar g ?

{Shri Jangde: Will the hon. Minister
please state whether it is a fact that
the Ministers had voluntarily agreed
to get some cut made in their sala-
ries and whether some of them have
agreed even not to draw their allow-
ances at all?] '

Y orft: ggaam @@ § )

[Shri Tyagi: All these facts are

correct.]
sWwtad : g1 wEAT WAy

wgRa werdn fe s 7y w@
I gt feed Q¥ Y wiwa d
N AT wer Ag dy F?

[Shri Jangde: If these facts are
correct, will the hon. Minister please
state how many mantris (Ministers)
do)’?ot draw their bhatta (allowanc-
es)?].

oft it ;e v/ ¥ At
wreAd mivg & § e sl &
o fafreed & @ ¥ QX
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¢ frgiR o gy war Agf fear
g a¢ & 3 N AR @ NI TG
@S gwar |

[Shri Tyagl: If bhatta refers to
the travelling allowances c. and
mantri to the Ministers, there are

some who have often not drawn their

allowances; but I cannot readily give
their exact number.] :

§it fidfy: s 7w AvegEw
= w07 gEr § @ yafen
g ar ¥x gEro wifee gaER) wRat

Y

g @&

[Shri Dwivedl: Is the arrangement
of voluntary cut conflned to the Cen-
tral Government alone, or does it
also extend to other Centrally Admi-
nistered Areas?]

ot anit : Sg A% A @y
g FR F AR A @ o
g
[Shri Tyagi: So far as I am con-

cerned, my knowledge is confined to
Centre alone.]

SALARY OF GOVERNOR ON LEAVE OUT OF
COUNTRY :

*4411. Dr. Ram Subhag Singh: Wil
the Minister of Home Affairs be pleas-
ed to state whether the Governor of a
State going on leave out of the country
is entitled to a salary?

The Minister of Home Affairs (Shri
Rajagopalachari): Yes. The rate of
leave salary in.or out of India s
Rs. 2,750/- p.m.

Dr. Ram Subhag Singh: May I
know whether the leave salary of &
Governor js subject to income-tax
when the leave 1is enjoyed out of
India?

Shri Rajagopalachari: I think the
question would be more accurately
answered by my hon. colleague, the
F’i{naqce Minister, but he tells me,
“ esl.

Shri Kamath: What, Sir, are the
rules governing the duration of the
leave that a Governor is entitled to
outside India?

Shri Rajagopalachari: There Is no
difference between in and out at
present, but T may inform the hon.
Member that the figure I have given
is under an old rule which was a
privilege which was continued under
the present law, and therefore the
salary is calculated on that basis.
There is no difference now between
salary in India or outside.
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Mr. Speaker: He wants to xnow the
duration of the leave.

Shri Rajagopalachari: I am sorry
I would not be able to give a positiva
answer, I don’t think there is any
regulation; it will depend uposr the
emergency of each occasion. :

Dr. Ram Subhag Singh: May I
know the rules regarding the grant
of sumptuary, entertainment and
travelling allowances to a Governor
while he Is on leave?

Mr. Speaker: He wants to know
whether these allowances are paid
while a Governor is on leave.

Shri Rajagopalachari: No, Sir. -

Shri Chaliha: May I know what
was the practice in respect of leave
allowances prevalent during the
British regime whken the Governors
happened to be non-1.C.S. men, or did
not ‘belong to the I.C.S. cadre? -

Shri Rajagopalachari: I don’t :hink
there was any difference in the old
days between the one and the sther—
once the man was appoinied he was
treated alike. .

ApULT EDUCATION AMONG LABOURERS

“4412. Shri Sanjivayya: Will the
Minister of Education be pleased to
state what steps. Government have
taken with regard to the “Adult Edu-
cation” among the labourers?

The Minister of Communications
(Shri Kidwal): The subject coacerns
State Governments.

Shri Sidhva: What about the Cen-
trally Administered Areas?

Shri Kidwai: The Education De-
partment of the Local Administration
makes arrangements. In Delhi the
scheme of adult education was intro-
duced not specially for labourers. In
Ajmer also they are going to start
this year an adult education, scheme.

& NfexTow : W1 §H -
fafreed qfcar & o faem  ofqent
N & wrh § I9 ¥ qEy, TAANE
¥ qrg wif e amfr 7
[Seth Govind Das: Do the Govern-
ment receive any report in regard to

the adult education that is imparted
in the Centrally Administered Areas?]

oft feqwr : o R Frar Afgg
g matdz & e wwcardr §

[Shri Kidwai: The Government do
recelve such report as ought to bhe
received.]
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Shri Kesava Rao: May I know whe-
ther any grant is given to private
institutions giving adult education in
Centrally Administered Areas?

Shri Kidwail: 1 don't think so.

SMUGGLING OF GoLD BY AIRLINER
OFFICERS

*4413. Dr. Ram Subhag Singh: (a)
Will the Minister of Finance be pleased
to state whether any officers of any
Indian airlines have been detected by
custom officials on the charge of smug-
gling gold and other valuables into this
country?

(b) If so, what is the number of such
officers?

The Minister of State for Finance
(Shri Tyagi): (a) and (b). Yes.
The number of such cases dagected
since Ist April, 1950 in which em-
ployees of Indian Airlines were con-
cerned is four. Two cases related to
employees of one Airline and two to
employees of two others. In one
case gold was seized and in the others
there was a variety of consuraers
goods.

Dr. Ram Subhag Sinch: May I
know the value of gold and other
valuables which these officers
?ttempted to smuggle into this c¢sun-
ry*

Shri Tyagl: A radio officer of an
airline tried to smuggle gold to ‘he
extent of 5015 tolas, worth Rs. 5,700.
An air hostess of another dirline tried
to smuggle art silk, cotton fabric and
a wrist waich. It was a small delin-
quency aand no serious actioh was
taken against her. A wireless opera-
tor of another “airways tried to
smuggle three pieces of gold hars and
loose and stringed cultured pearls,
the bars costing Rs. 12,000 and the
gearls costing about Rs. 8,000

hen there was some other smuggled
material apprehended from an air-
liner, but the offender could not be
located. This- material cqnsisted of
watches 20, fountain pens 119, steel
wrist hand-bandg 120, silk georgettes
801 yards.

Dr. Ram Subhag Siagh: Is it a fact
that no action has been taken against
any of these officers? '

Shri Tyagl: No, Sir. One of the
Afrways is reported to have taken
action against one of the officers; the
other cases are still under enquiry.
Of course, as I have mentioned, the
case of the air hostess involved rmmg-
gling of such small articles as women
would have a liking for their per-
sonal requirements and no action,
therefore, was taken.
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Dr. Ram Subhag Singh: May I
know whether any of these officers
have been suspended or are they all
still continuing in-their posts? .

Shrl Tyagi: I have no information
about it. 7

Shri T. N. Singh: The hon. Minis-
ter stated that a large number of
articles have been smuggled in by
some officials. May I know whether
this smuggling has been done in one
lot or whether it has been going on
in stages?

Shri Tyagi: It was discovered in
one lot. In two of the cases the
goods have been confiscated and the
owners have the option of paying
fines. Where the offence could not
be proved no action has been taken
but :he matter is being enquired into.

& nifesy qw: g M @AW
T gar &, T WY AT AW
fear &, %7 agEERFFT AL, 0
#rorw fodr o &, widw omar 7

[Seth Govind Das: How hove the
goods that were confilscated been dis-
fosed of by the Government? Are
hese goods still in possession of the
Government or have the same been
auctioned or sold?]

Wt iy & @ & ar
¥ ug O ) ¥y gew 5 @ o
g sfeua &, fFw wiw AR ¥
w7 78 & B Sid WS qma €W
forer & oFgr WG g A A W=
®T (wa qar § R o mew @
feer o wdam %@ & TR W@
difwg frer Y Bt &, T W
wwem N www@r wwi & Ton o
= ieH emg ot § W)
I Fage A g
[Shri Tyagi: I cannot say &8 ‘o
what is the real position at present
in this regard, but usual practice is
that the goods so seized are r~onflacat-
ed ang, the nature of the case is
serious. the persons Involved therein

. are prosecuted: otherwise, some. penal-
ty is imposed and recovered.]

Shri Kamath: With reference to that
part of the answer where the Minister
stated that the first two instances were
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small delinquencies. what are the
criteria for judging the degree or
magnitude of a delinquency—or is it
purely discretionary?

Mr. Speaker: Order, order.
NUTRITIONAL RESEARCH

#4414, Shri S. N. Das: (a) Will the
Minister of Health be pleased to state
what were the important researches
and discoveries made by the various
institutes under Government of India
engaged in nutritional -research during
the year 1950-51?

(b) Has any new article of dlet been
found out?

The Minister of Communications
(Shri Kidwal): (a) The important
researches in progress during the
year 1050-51 cover the following
subjects:

(1) Vitamins.
(2) Protein metabolism.
(3) Nutritional disorders.

(4) Influence of nutritional factors
in liver diseases.

(5) Nutritive value of
Dairy Products.

(6) Nutritive aspects of different
types of parboiled tvice and
standard process for | arboil-
ing of rice.

(7) Nutritive value and utilisation
of Mango seed kernel.

(2) Nutritlve valies of new
varieties of wheat.

No important discoveries have
been made.

(b) The Central F>od Technological
Research Institute. Mysore, are manu-
facturing synthetic rice made of
taploca and groundnut cake flour
fortified with calcium. The uestion
of a demonstration of the synthetic
grain is under consideration. .

Shri S. N. Das: May I know, Sir,
whether thesc institutes examine the
food values of existing food articles,
or whether they explore fresh flelds
also?

Shri Kidwal: They explore the fnod
value of. specified articles.

Shri S. N. Das: May I know the
number of fruits, roots or tubers
that grow wild in_India and which
have been examined by the iunstitute?

Shri Kidwal: I have no informa-
tion. If a fresh question is put, I
shall] be prepared to answer it.

Shri Rathnaswamy: Has any system
of diet been evolved by the various
research institutes in order that even
the poorest man in this country cen
have a living which would not be
very costly

Indian
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Shri Kidwai: Not yet. A

Shri Shiv Charan Lal: May I
know whether the nutritional value
of the milk produced from the cow
plant has been found out?

Shri Kidwai: It js not on ihe list
of articles T have read out. But I
think it is well known.

Shri Shiva Rao: May I know, Sir,
if the Nutritional Regearch Section
of the Ministry of Health is so active
as my hon. triend has just indicaved,
why there is a separate nutritional
research section in the Ministry of

Food and Agriculture and whether
there is any co-ordination between
these two sections?

Sbri Kidwal: The reply contains

the researches of all the sections, in
one department or the other of the
Government of India.

Shri 8. N. Das: May I know whe-
ther nutritional research is Dbeing
carried on under the auspices of the
Central Governmeni or any of the
State Governments are also taking up
this matter? '

Shri Kidwai: I will require notice
of that question.

Shri R. Velayudhan: May I know,
Sir. whether Government is aware
that tapioca which is the staple diet
of the majority of people in Mlalabar
and Travancore-Cochin 1is used for
the manufacture of synthetic rice in
Mysore?

Mr. Speaker: Order, order. He is
giving information.

Shri arunakara Menon: May I
know, Sir, whether any of these
research institutes has engaged itself
in finding »ut a common diet for the
whole of India so that in®all )>ublic
restaurants, hotels and other places,
we arﬁgy have food which is acceptable
to

Mr. Speaker: He may ask for infor-
mation and not supplement {t by
arguments. .

Shri Kidwai: I have stated that
they are all in a research stage and
have not reached any conclusion.
But J wonder if a common diet will
be found out for the whole nf {he
country which will be acceptable to
all the people.

‘INDUSZRIAL PINANCE CORPORATION

. *4415. Shei A, C. Guba: win e’
r of Finance

be pleased to state:

(a) the total amount of intevest and

other dues from industrial concerns to

the Industrial Finance Corporation in
the yearg 1849 and 1983);

23 MAY 1951

Oral Answers ;550

(b) the tlotai amount collected of
such interests and other dues; and

(c) whether there has been any cas®
when the Corporation has been entitled
to tuke action under Section 28 of the
Industrial Finance Corporation Act?

The Minister of Finance (Shri
C. D. Deshmukh): (3) ‘The
figures for the calendar years 109
and 1950 are not readily avallable as
the accounting year of the Corpo-
ration ends on the 30th of June.
Interest accrued for the year cnding
30th June 1849, on loans advanced
amounted to Rs. 99,656-1-8. Interest
accrued on loans plus repayment of
principal due ior thc yecar ending 30th

June 1950 . amounted to
13,50,245-11-8.
(b) All amount due has been

collected.

(c) There bhad been one case
where the Corporation was entitled to
invoke Section 28 of the Act but it
was decided to allow extension of
time for payment, and the a:rrears
have been recovered.

Shri A. C. Guha: Is any rebate
allowed to any of the parties, |if
interest is paid in time?

Shri C. D. Deshmukh: No, 1 Jo not
think any rebate is allowed. .

Shri A. C. Guha: [ think there is
sonie Jmention in the report that ¢
per cent. rebate is given. I want to
know under what section nf the Act
this rebate 1s allowed.

Shri C. D. Deshmukh: The hon.
Member can find it out. - I cennol
quote the section offhand. He pro-
?ably kanows better which rcection it
s.

Suri A. C. Gubha: Whjie m.king
investments have the Corporation im-
posed any conditions on any of the
firms taking the money?

Shri C. D. Deshmukh: 1 think the
hon. Member will ind all the infor-
mation in the annual reports. Tlere
are the usual conditiong about super-
vision, calling for reports and
inspection. :

Shri A. C. Guha: It is not mention-
ed in the report that any condition
i:d mentioned when loans are advanc-

Shri C. D. Deshmukh: The hon.
Member asked whether it is usual
for the Corporation to impose certain
conditions. :

Skri A. C. Gaba: It s in the Act
B e e e ations,
u ave any ocon ons
when loans are sanctioned?
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Shrl C. D. Deshmukh: I am afraia
I must ask for notice. .

SociaL TENSIONS

+4416. Dr. Ram Subhag Singh: (a)
Will the Minister of Education be pleas-
ed to state the cost involved in work-
ing out the project of the Government
of India for research nn social tensioas
in the year 1950-517

(b) What {s the estimated expendi-
ture for the year 1951-52?

The Minister of Communications
(Shri Kidwal): (a) During 1850-31. =
«um of Rs. 45,000 approximately has
been spent on the project from tne
funds placed by UNESCO. at the dis.
posal of Dr. Gardner Murphy.

(b) Rupees one lakh. This is pro-
posed to he met by Government.

Dr. Ram Subhag Singh: May I
know, Sir, whether any special
research stations have been opened
by Government to Investigate into
social tensions?

Shri Kidwai: Yes, Sir. There are
several teams with a group »f nien
. who are working on different sections.
There are 14 such teams working in
different parts of the country.

Dr. Ram Subhag Singh: May |
knpw what are the tensions which
are investigated into by the Research
sections?

Shri Kidwai: Those tension§  that
are causing trouble—they are com-
munal tensions,’' labour and capital
relations, reactions of the policies of
Government on the general public.

Dr. Ram Subhag Singh: jfay I
know whether family relations are
ailso_’ regarded as part of social.ten-
sion?

Shri Kidwal: That is.a good sug-
gestion.

Pandit Kunzru: What is the amount
of work done by this institule?
Where is this work being carried on?

Shri Kidwal: As I mentioned, _Sir,
there are 14. teams working. Last
year Mr. Murphy was here and he
organised the work. It has just been
started. It is difficult to
any results. The UNESCO had allntt-
ed certain funds last year and on the
reports of the progress of the work
they are expected to allot funds next

‘discover

year also. Government have provid-
ed rupees one lakh for the interim
period. . ’

Pandit Kunzru: Will it be within
the scope of this institution to study
the tensions in this House?
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Mr. Speaker: Order, order.

Shri Kidwal: If the hon.
taukes it up.

Shri Kamath: Are the results of
the research of social tensions being
applied In practice and. if so, has
there been any appreciable decrease
in social tenslon in this country?

Shri Kidwai: But the results have
not yet been discovered.

Member

AMBARNATH PROTO-TYPE FACTORY

*4417. Shri Amolakh Chand: (a) Will
the Minister of Defence be pleased to
state the amount spent on Ambarnath
Proto-type factory?

(b) Has the factory put in some pro-
duction and if not, when is it expected
to do so?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a)
Rs. 3 crores approximately.

(b) Production is expected 1o com-
mence at the end of this year or in
early 1952.

Shri Amolakh Chand: May I know
when the work of this factory begen?

‘Major-General Himatsinhji: The
work of the construction of the fac-
tory began at the end of 1949.

Shri Amolakh Chand: May I know -
how much machinery hag arrived?

. Major-General  Himatsinhji: About

sixty per cent. of the machinery has
arrived at the site of the factory
already

Shri Amolakh Chand: May I know
whether a similar factory was work-
ing at _Kanpur previously?

Major-General Himatsinhji: The
factory at Kanpur was not ‘ntenrded
for militery type of machine tool’
a:‘oductlon and prototype manufac-

re.

Shri Amolakh Chand: May I know
what type of tools will be produced
in this factory?

Major-General Himatsinhji: Machine
tools required for the Army Ordouan-
ce. It is not intended for the civil
requirements.

Shri Sidhva: May I know whether
any urticles of commercial utility are
manufacutred in this factory?

Major-General  Himatsinbji: No.
There is another factory of the same

type under construction for the manu-

facture of articles of commercial and
civil use. which is under the manage-
ment of the Ministry of Commerce
and Industry..

*
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Shri Amolakh Chand: Is there any
training school attached to this fac-
tory and, if so, when is it going lo
begin?

Major-General Himatsinh}i: This
factory is composed of a machine tool
facpory, a prototype factory and an
artisan school. The artisan school has
already starped since last year. It
has already got 100 students and has
a capacity of 300 students.

CESS ON ARTICLES PRODUCED IN INDIA

*4418. Shri A. C. Guha: (a) Will the
Minister of Finance be pleased to state
the total amount collected as cess on
different articles produced in India and
handed over to some autonomous or
statutory bodies e.g. coal Production
Fund, Coal Mines Safety (stowing)
Board, Central Tea Board, Indian
Coffee Market Expansion Board, Mica
Mines Labour Welfare Fund, Cotton
Cess Fund, Coa! Mines Labour Housing
and General Welfare Fund etc. etc. in
the last three financial years?

(b) What control have Government
and the Parliament over the expendi-
ture of these funds?

The Minister of Finance (Shril
. D. Deshmukh): (1) A state-
ment is laid on the 'fable of the
House. [See Appendix XXVI, annex-
ure No. 1.]

(b) A statement is -laid on the
Table of the House. [See Appendix
XXVI. annexure No. 2.]

Shri A, C. Guha: From the state-
ment I find that the figures for 1950-51
are as yet tentative, but for 1949-50
the amount comes to about Rs. 3.20
lakhs. May I know when the fiqures
for 1950-51 would be finalised?

Shri C. D. Deshmukh: I am sorry
I cannot give any further information
than what I have, as to the final

re.

Mr. Speaker: He wants to know
when the hon. Minister expects the
tentative figures to be fnalised—
what time it will take. That is his
question.

Shri C. D. Deshmukh: When the
final figures are received in respect
of the particular items concerned.

Shri A. C. Guha: The Budget year
is over, so the figures must have
been available. :

Shri C. D. Deshmukh: I have men-
tioned in the footnote .to the state-
ment that the Accountant-Getieral
has not received the figures from ibe
organisation concerned.
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Shri A. C. Guha: Is it true that
some of these figures—collection and
disbursement figures—are not even
shown in the Budget papers and, if
so, what are the figures that are not
shown in the Budget papers?

Mr. Speaker: Can he say that?

Shri C. D. Deshmukh: I think some
information is given in the serond
statement. When the amount is
voted, then the figure is shown in the
Budget figures—both the credits and
the disbursements. .

Shri A. C. Guha: That is shocwn
only in three cases where Parliament
exercises control by its vote on the
expenditure. In respect of the other
eight items Parliament does not
exercise any control at all. Do Gov-
ernment consider the necessity of
Parliament exercising control over
these expenses of about Rs. 3 crores?

Mr. Speaker: There he is going to
a different question. .

Shri C. D. Deshmukh: I know the
question has been raised time and
again by the hon. Member. [n re-
gard to all these Funds the question
of Government's flnancial control is
under separate examination of the
Ministry of Finance and the object
is to see if any changes in the present
system are called for.

Shri A. C. Guba: It has been stated
in the f[ootnote that some of these
accounts are audited by (he local
audit officer. Are we to understand
that these Funds are not audited by

- the Auditor-General?

Shri C. D. Deshmukh: That i3 the
inference, Sir.

Shri Hussain Imam: May I know
whether it is a fact that in respect
of the Indian Coffee Board, the In-
dian Rubber Board and the Central
Tea Board even the payment is not
voted by the Parliament

Shri C. D. Deshmukh: Well, autho-
rity has been given for the first time
b{‘a statute. erefore it is not con-
sidered necessary that it should come
again for a vote of the House.

Shri Chaliha: What is the amount
collected and made over to the
Central Tea Board?

Shri C. D. Deshmukh: Docs the
hon. Mcmber mean any- information
outside the statement?

Mr. Speaker: Perhaps it is avajlable
inside the statement.
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CHILDREN OF PRIMARY SCHOOL-GOING
Ace

*4419. Shri Kshudiram ‘Mahata: Will
the Minister of Education be pleased
to state: .

(a) the number of children of prii-
mary school-going age in the Centrally
Administered Areas;

(b) the number of children accom-
modated in primary schools (Govern-
ment or non-Government) at present;

(c) the expenditure incurred by
Government ver child per year for pri-
mary education;

N,

(d) the number of adults trained
each year in the Centrally Administer-
ed Areas in the Social Education Cen-
tres; and

(e) the expenditure per adult-ilii-
terate in soclal education centre?

Tha Minister nf Communications
(Shri Kidwal): The information is
Jheing collerted and will be laid on the
Table of the House in due course.

Shri Kshudiram Mahata: In view
of the fact that all the school-goin
children are not given the facility ¢
education and the number of illiterate
adults increases year by year, Is it
the volicy of the Government to have
adult education instead of having
the children educated?

Mr, Speaker: He is asking a ques-
tion of general policy.

Shri Kidwal: 1t is the function of
the different State Governments to
arranee for the e-ducation of children.
Simultaneously. si1e by side. in some
of the Stotes and in some of the Cen-
trally  Admin’‘stered Areas adult
education has ‘alsn been undertaken.

Stri  Kshudiram Mahata: I am
speaking of the Centrallv Adminlister-
ed Areas, not of the State Govern-
ments.

Shri Kidwai: About the, Centrally
Administered Areas I have already
answered that in Delhi and Ajmer
the administration has undertaken
adult education also . simultaneously
with children’s education.

Shri 8. N. Das: May I know whe-
ther Government have considered the
question of the introduction of free
and compulsnrf' education in &all the
Centrally Administered areas?

She Kidwal: I .will require notice
of that question.

Shei A, J : With regard to
primary education in “Telugu. Tumil
and Gujerati may I know the num-
ber of teachers working in the primary
schools at Delhi?
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Shri Kidwal: I will require notice
ol that question also.

LG

w0 Y WMF (T ) wS
wwgqy WA ug ITSTI H FI FEAT
f Wt 3 o adar fedfar
AT & ITHT A QT F FY W
I7q feg 7

(fr) A & F AT F AW
FqaT SRW § Al T eI QU
g i gl

ELEPHANTIASIS

[*4420. Shri Jangde: (a) Will the
Minister »f Health be pleased to state
what steps have been taken by.Gov-
ernment for the treatment and preven-
tioq’ of “elephantiasis” or ‘filaria’ dise-
ase?’

(b) What are the different parts or
regions of India where this contagious
disease is prevalent?]

The Minister of Communlcations
(8hri Kidwai): (a) A statement is
laid on the Table of the House, [See
Appendix XXVI. annexure No. 3.]

(b)Y This disease is prevalent
mostly in the coastal regions of India
extending from Saurashtra in the
West to the BaB' of Bengal in the
East. Its incldence 1is heavy in
Bengal, Bihar, Orissa, the coastal
tracts of Malabhar and Snuth K#Anara
in Madras State and of the ‘iravan-
core-Cochin Union. - Areas of moder-
ate incidenceé exist in certain other
districts of Madras State.

st wtny : ¥3T AWAT w0 ge
TaeEd fis gty aqar fedfar
AT F DT & wy vy AR W
Qn ¥ ferd s difer 37

[Shri Jangde: Will the hon. Minis-
ter please state the various causes
that lead to elephantiasis or fllaria
disease and the number of persons
suffering from it?] .

ot forerg : ¥ fod @ wwe
woxen B et 4

[Shri Kidwal: It is dificult for me
to answer this question.]
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sft wind : w7 AvElT S A
w3t fF gar w18 fafrrew 2
ogi W AT ¥ difew 7 >
srt &0 o fea wrn &7

[Shri Jangde: Will the hon. Minis-
ter please state whether there is any

hospital for the treatment c¢f the
patients suffering from this disease?]

ot fexarf Rz § w W
fewg

[Shri Kidwal: The statement con-
tains a reference tc this effect.]

sty ;. wff, ag adi  faar
T €
[Shri Jangde: No, it is not there.]

oft fwerai€ : w7 7Y faqr mar ?
[Shri Kidwai: What is not there?]

sy oy ¢ weR GEEIdHE A%
fead ¥ fol qF =2 odz (fagor) fear
g fafsar & fod  adf far &,
o & fag af faar ) '

[Shri Jangde: The statement laid
by the hon. Minister simply relates to
various. experiments and research
weork; it does not deal with any
treatment arrangements.]

Shri Kidwal: In the statement it is
said the cuesiion of setting up a Cen-
tral Fiiaripsis Control Unit at the
Malaria Institute of India, Delhi, to
tackle the fllariasis problem of the
country as a whole, is under considera-
tion by the Government of India.

Shri Hathi: May I know if the Gov-
ernment of Saurashtra has approached
the Central Government for any tech-
nical assistance for taking anti-filariasis
rtnegsures in certain parts of Saurash-
ra?

Shri Kidwai: I will require notice
for this question.

Shri Karunakara Menon: 1 know
what is the carrier of this disease-~
water, mosquito or what other thing?

8hri Kidwal: I am not competent to
answer that question.

EnvUCATION IN Ammuns

*4421. Shri Krishnanand Ral: (a)
Will the Minister of Edueation be
Pleased to state what amount is n{cnt
on education in Andamems annuelly?
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(b) How many Primary and Higher
Schools are there at present?

(c) How many trained teachers
knowing Hindustani are employed in
these schools?

(d) Is any scholarship awarded to
local students for getting higher edu-
cation in India or abroad?

The Minister of Communications

(Shri Kidwai): (a) 1949-50—Rs.
1,14,049 (Actuals)

1950-51—Rs. 1,33,000 (Revised
Estimate)

1951-52—Rs. 1,690,000 (Budget Esti-
mete)

(b) Primary Schools—21

Middle School—1
High School—1

(c) The information has been called
for and will be laid on the Table of
the House, in due course.

(d) Yes. Twelve Scholarships (in-
cluding eight for Scheduled Caste -and
students) were
awarded for study in India during
1950-51.

Shri Krishnanand Ral: May I
know whether the educational system
of “these islands are affiliated with
any University of India? If not,
may 1 know whether Government
have got any scheme to do so?

Shrl Kidwai: In the statement, the
hon. Member ‘will find that there are
no colleges there.

Shri Sohan Lal: May I know what
is the medium of instruction in these
schools?

Shrl Kidwai: I hope the different
Janguages used in these {islands are
catered for,

|z Mg qw: v 7 W@
srardy & I F ¥ fradr QY smandy
g A Fft qiqr afalfar g ?

[Seth Govind Das: Out of the total
population of Andamans how many
persons are absolutely {lliterate?]

ot foxuf: ¥ foq @ wwre
w1 iy ¥y qfevs § o wEgE
¥ fod Afeq = fad)

[Shri Kidwal: I am afraid I caanot
glv&an answer to this question:
unless I get notice of it.]

Dr. RBam Subhag : May I’
know the amount of mdm scholar-
ship given to a student of Andamans:
for higher study in Indla?
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Shri Kidwal: Rs. 65 a month plus
fees.

l'andlt Munishwar Datt Upadhyay:
Are there any arrangements for the
training of teachers in the Andamans?

Shri Kidwal: I have no informa-
tion. But I think that some arrange-
ment is being made for training
teachers there and some students are
<ent here to be trained as teachers.

ot fyddt: swwew 7 o @
wE g 99 # frq gAafERy @
gf e qr AT @ @
ﬂ'lﬁfﬁé ? .

[Shri Dwivedi: May I know with
which University or High School and
Intermediate Board 1is the High
School in Andamans affiliated?]

o ferwt: @ W W A
v @i g

[(Shri Kidwal: 1 have no informa-
tion in this regard.]

Shri B. K. Das: May I know whe-
ther there is any prjmary school or
any High School in the area which
has recently .been allotted to displac-
ed persons.

Shrl Kidwai: There 'is one High
School but whether the displaced
persons have settled around that
school or not, I do not know.

Mr. Speaker: We will go to the
next question. .

COMPENSATION FOR LOSSES DURING LAST
WaR

*4422. Shri Krishnanand Ral: (a)
‘Will the Minister of Home Affairs . be
pleased to state:

(a) whether Government have grant-
ed compensation to the people of Anda-
mans and Nicobar Islands and the
Tribes of Naga in Assam for the losses
suffered by them during the last war;
and

(b) if so, the amount granted to
-each? )

The Minister of Homc Affairs
(Shri Rajagopalachari): (a) Yes, Sir.
1 place on the Table of the House a
statement showing the compensation
granted to the people of Andamans
.and the Nag? tribes in Assam. [See
Appendix XXVI1. annexure No. 4.]

(b) The collection of information
regarding individual cases would in-
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volve considerable time and labour.
The total figres are, however, being
collected and will be laid on sthe
Table of the House in due course.

Shri Krishnanand Rail: May I know
whether any detailed inguiry of the
losses of property and life in these
regions during war time had been
made by the Government, and if so,
whether the report is available.

Shri Rajagopalachari: These are
matters which took place a long time
ago and to find out now what were
the losses incurred during the occu-
pation by the Japanese would take, as
1 said too much time and labour at
this stage. I shall place whatever
total figures are available.

Shri Kamath: Is it not a fact that
the loss of life and property in the
Andamans and in Assam occurred not
as a result of the liberation of these
tracts by the T.N.A under the leader-
ship of Netajl Subhas Chandra Bose,
but during the ecarlier period of the
war, during British occupation and

during the subsequent period of
reoccupation?

Mr. Speaker: What information
does he want? He is arguing. .

Shri Kamath: My poirt is when
exactly did the loss of life and pro-
perty occur?

Mr. Speaker: Order, order. Thatl
is a matter of argument. The loss
was incurred as a result of war con-
ditions and war operations. They
are chiefly responsible.

Shri Kamath: The hon. Minister
in reply to the previous question
stated that the damages occurred dur-
ing the Japanese occupation. Firstly
was it occupation by the Japanese or
liberation by the I.N.A. and secondly...

Mr. Speaker: Whatever it may be,
I do not think that question arises.

Shri R. Velayudham: May I know
whether as a part of the development
plan any schools were opened for the
aboriginees in recent times?

Mr. Speaker: What question is he
putting?

Shri R. Velayudhan: I am putting
this as a part of the development.

Mr. Speaker: I do not see how it is
covered in this question.

Shri Rajagopalachari: There is a
quesition immediately fcilowing and
Mr. Velayudhan might ask the ques-
tion then

Mr. Speaker: That is what I want-
ed to point out to the hon. Member.
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He seems to be too anxious to put
questions, but does not appear to
follow the discussion.

Shri J. N. Hazarlka: May [ know
whether the hen. Minister has any
reason to disbelieve that the Govern-
ment’s failure hitherto to pay the
war-time compensation to the Nagas
as claimed by them is one of the
reasons for their discontent?

Mr. Speaker: Order, order.
going - into something else.

Shri Hussain Imam: May I know
whether any demand has been made
on H.M.G. for the damages caused
during the war to the people in those
areas?

Shri Rajagopalachari: The compen-
sation that {s granted in both the
cases is an award on account of the
trouble which our citizens have suffered
and the losses which they have
suffered. Whether it be on the one
side or the other, no distinctions are
made on that ground. We took the
losses suffered and the damages that
were incurred and we tried to com-
pensate them as far as possible. But
whether it is due to one cause or
other, makes no difference.

Mr. Speaker: His point is whether
any claim is made on H.M.G.

Shri Rajagopalachari: There has
been correspondence on the subject
and the thing was finalized long ago.
These papers relate to the years 1945,
1946 and 1947. I have studied fthe
papers as far as I could for purposes
of this question. The whole matter
has been gone into; scales have been
laid down as to how much they
should pay and how much we
should pay and the, thing has beed®
finalized.

Mr. Speaker: Next question.

DEVELOPMENT OF ANDAMAN AND NICOBAR
ISLANDS '

*4423. Dr. M. M. Das: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether it is a fact that a
scheme for the development of the
Andaman and Nicobar Islands is under
the active consideration of ~ Govern-
ment; and

(b) if so, the different features of
this development scheme?

The Minister of ITome Affairs (Shri
Rajagopalachart): (a) Yes.

(b) As the scheme is still under
consideration, and_has not received
Cabinet sanction. I do not think it
would be appropriate to discuss details
at this stage.

He is
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Dr. M. M. Das: May I know whether
the strengthening of the defence of
these islands is also included in the
scheme? '

Shri Rajagopalachari: This is a
question about development and it is.
well that we do not mix up develop-
ment with strategic matters.

Dr. M. M. Das: May I know what
communication arrangement such as
telephone, telegraph or wireless exist
between the Andaman Island and the
mainland and whether any addition
or improvement of these arrangements
are also included?

Shri Rajagopalachari: We shall
keep this suggestion in mind.

Mr. Speaker: I think he has already
said that the plan is under considera-
tion. So il is no use going into these
detalls.

Seth Govind Das: Is it a fact that
some years ago Raizada Hansra}.
sufficient land
which can accommodate a lir~ »opu-
lation there and the same opin.vn was
expressed recently by Sardar Datar
Singh who had been to the Andamans?
I also want to know whether in this
scheme the transfer of our population
to that land is also being considered.

Mr. Speaker: Order, order. He is
making a suggestion. All suggestions
will be taken into consideration. I
am going to the next question.

ScHooL OF FOREIGN LANGUAGES

*4424. Dr. M. M. Das: Will the
Minister of Defence be pleased to
state the capital expenditure incurred
for the establishment of the school of
foreign Languages and the annual re-
curring expenditure for running the
institution?

The Deputy Minister of Defence
(Major-General Himatsinhji): The

" initial expenditure was approximately

Rs. 10,000/-. The estimated gross
annual recurring expenditure is ap-
proximately Rs. 77,000/-.

Dr. M. M. Das: May I know when
was the school established and what
are the languages taught there?

Major-General Himatsinhji: The
School was first established in Janu-
ary 1049. Six languages are at pre-
sent taught. Hindi also will be taught

there. The languages are TFrench,
German, Russian.’ Chinese, Persian
and Arabic.

Dr. M. M. Das;: May I know the
reasong why the necessity of teaching
foreign languages to our defence
forces bas arisen after independence?
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Major-General Himatsinhji: In the
past, most of the language experts in
the Detence Depariment were British
officers. It is essential that we should
‘have language experts to know about
the Defence matters of other coun-
tries; hence the necessity for this
Foreign Languages School.

Dr. M. M. Das: May I know the
total number of teachers and students
at present? :

Major-General Himatsinhji: The
students on roll are 388 at present.
As to teachers, there is one Indian
Director and eight foreign language
teachers. A

WOMEN SAVED FROM IMMORAL TRAFFIC

*4425. Shri Rathnaswamy: (a) Wil
the Minister of Home Affairs be pleas-
ed to state whether there are any
State-aided institutions in Delhi and
other Centrally Administered Areas to
look after women saved from immoral
traffic?

(b) What is the total grant given to
such institutions during the last two
years?

(c) Is any administrative check be-
ing kept over these institutions by the
Government of India and if so, how?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) to (r). There
is a private institution called the Nari
Raksha Samiti in Delhi to look after
women saved from immoral traffic.
No government grant has been given
as yet to this Samiti. Otherwise the
answer to the question is ‘NIL' ex-
cept as regards Coorg from where we
have not yet obtained information.

Shri Rathnaswamy: Have the Gov-
ernment taken steps to explore the
causes that have led these unfortunate
women to resort to immoral traffic?

Shrl Rajagopalachari: The explora-
tion into the cases of immoral traffic
would mostly be “self-regarding” it
I may say so.

Shri Rathnaswamy: Is the Govern-
ment in possession of the figures of
the women who have been indulging
in immoral traffic?

Shri Rajagopalachari: Men are as
responsible as women.

Shri Rathnaswamy: I want to put
another question.

Mr. Speaker: What, is the informa-
tion that he wants? .

Shri Rathuaswamy: I want to know
how many
from immoral traffic have been ena-
bled to 'ead a healthy life?
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Shri Rajagopalachari: If: we take
figures with reference to institutions
all over India, I would be able to give
a very satisfactory figure. But, as
I have said, here in Delhi, we bave
not yet made much headway. There
is one very good institution and I
have some flgures. But, it is a pri-
vate institution. .

Shri. Rathnaswamy: What are the
effective steps taken...... -

Mr. Speaker: 1 think it is better to
go to the next gquestion.

CONFERENCE 0ii DANCE, DRAMA AND
Music -

*4426. Dr. Deshmukh: (a) Will the
Minister of Education be pleased ' to
state whether a Conference on dance,
drama and music was held in Delhi
recently?

(b) How many States sent their
representatives?

(c) What were the resolutions passs
ed at the Conference?

(d) Which of the resolutions are-
proposed to be given effect to during
the year 1951-52 and at what cost?

The Minjsier of Communications
(Shri Ridwai): (a) Yes: on the 17th
March 1951, in New Delhi.

(b) Twelve States.

(¢) A copy of the proceedings is
placed on the Table of the House.
XXVI, annexure

(d) The proceedings have been cir-
culated for comments to the delegates.
The resolutions will then be finalized
and examined by Government, and
necessary action will -be taken as and:
‘hen possible.

Dr. Deshmukh: Has any expendi-
ture been incurred during the last
Year on these various subjects by the
Government of India? .

Shri Kidwai: I require notice of
the question.

Dr. Deshmukh: When - could one
expect the results of the consideration
of the resolutions and definite action
on them?

Shri Kidwal: When the final resolu-
tions are received, Government will
consider them and also what action
can be taken or what action should
be taken. :

DEVELOPMENT SCHEMES OF SCHEDULED
TRIBES -

*4427. Shri 3. N. Hazarlka: (a) Will
the Minist~r ~{ Hame Affalrs be pleas-
ed to state =thrs* amounts have been
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allotted to different States during the
last year and are proposed to be allot-
ted this year fur the purpose of deve-
lopment schemes of the Scheduled
Trtl‘bes’ under Article 275 of the Consti-
tution?

(b) Do Government examine the
schemes before budgeting or making
payments for the schemes, and also
examine the works after completion by
the State Governments?

(¢) How many schemes have already
been implemented and at -vhat cost?

(d) What are the different items of
the schemes for which grants have
been made?

" (e) In examining the schemes be-
fore grants-in-aid are made is the
population of the Scheduled Tribes of
the State concerned also taken into
consideration?

The Yiulster of Uome Affalrs (Shri
Rajagopalachari): (a) I invite atten-
tion to the reply given by me on the
16th May to question No. 4212 by
Shri M. Naik. The position 1is the
same today.

(b) Schemes are examined belore

grants-in-aid are sanctioned not be-
before budget provision is made. The
works are the responsibility of the
State Governments. They are not
examined by wus after completion.
The State Governments are, however,
asked to furnish details of work
carried out and the expenditure
incurred on each item in order to see
that the grants-in-ald have been pro-
perly spent. ’

{c) and (d). Nil.
(c) Yes, along with other factors.

Shri J. N. Mazarika: In the Budget
for 1950-51, an allotment of 75 lakhs
was made for the development of the
scheduled tribes in FEast Punjab.
May I know how that amount has
been s?ent? If it has been so far
spent for the .development of sche-
duled’ tribes, whose number is only
16.000, is it meant also for residential
houses?

Shri Rajagopalachari: These grants
were made under the constitutional
provisions. Under article 275 there
are two or three heads: one is with
respect to Assam and the other is with
respect to the other States. In accor-
dance with this, grants were made. If
questions of detail as to how it was
spent ‘and how it was calculated have

to be answered, I would like to have’

specific notice of the question.

Shri R. Velayndban: Mgy I know
whether the Government have receiv-
ed any complaints that most of the
grants were given to grant-aided
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schools belonging .to Christlan Mis-
sionaries and requests of several
schools 1un by the Ramakrishna Mis-
sion were rejected by the Sts\_te
Governments?

Shri Rajagopalachari: I teke notice
of the allegation now made and will
enquire

CosT OF ADVERTISING

*4428. Prof. K. T. S8hah: (a) Will the
Minister of Finance bg pleased to state
what was the total cost of advertising .
incurred by his Ministry in the years
1948-49, 1949-50 and 1950-61 for which
Government had to make payments
{nter-departmentally and also state the
cost of Government Gazettes, in con-
neetion with Finance Ministry's notl-
fications?

(b) What was the total cost of
periodical publications issued by his
Ministry during the same period?

(c) What was the total of charges,
it any, during the above period for
2xhibiting public notices issued by the
Ministry?

The Minister of State for Finance
(Bhri Tyagi): (a) to (c¢). The infor-
mation required by the hon. Member
is in the proress of being collected
and will be laid on the table of the
House in due course. I may, how-
ever, mention for the information of
the hon. Member that the cost of
advertising _is normally _paid for
direct to Newspapers etc., and no
inter-deparimental payments have
been made. In regard to the cost of
Government Gazettes in  connection
with Finance Ministry’s Notifications
and periodical publications issued by
this Ministry, no payment is required
to be made by the Ministry. The
expenditure is borne by the Stationery
and Printing Department itself.

Prof. K. T. Shah: In the receipt of
this detailed information, may I en-
quire whether .there is any rule or
system for selecting the newspapers
to which these advertisements are
given, and whether there are, f{or
instance, any standards about their
circulation or are they just selected
ad hoc?

Shrli Tyagi: It is another Ministry
which does this work of selection.

In fact, the Finance Ministry about

which this question wag put. does not
deal with this subject. We only
control our own advertisements. If
we Issue any advertisement to any
newspapers, we make direct payments
to them. In our case, there are very
few advertisements issued. The Eco-
nomic Affairs Ministry has of late
been i{ssuing some advertisements
with regard to National Savings. I
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*have asked the officer concerned to
supply me detailed information; but
he was taken by surprise. The Com-
missioner could not yet submit his
report to me.

Prof. K. T. Shah: The hon. Minis-
ter has not understood my question.
I am only wanting to kuow whether
the newspapers in which this Ministry
only gives out its advertisements are
selected by that Ministry and if so
by what rule apd whether there is
a standard list of newspapers in
l\;/lgcg all advertisements are pub-

shed.

Shri Tyagl: The Home Ministry has.

approved certain papers for adverti-
sement. Generally they apply some
criteria. Government advertisements
are given in the approved newspapers.

Shri Deshbandhu Gupta: May I
. know whether it is a fact that the
approved list of newspapers is prac-
tically the same which was in force
before the Partition or before we
attained Independence? . The same
papers which were on the approved
list continue to be on the approved
list and very few additions have been
made to the list.

Shri Tyagi: 1 am sorry. it is not
the Home Ministry; it is my hon.
friend Mr. Diwakar who does this.
’tI‘heh_question may better be directed
o him.

Shri Deshbandhu Gupta: Is it a
fact that language papers do not
figure in the list so far as the Public
Service Commission advertisements
and other advertisements are concern-
ed, that the All India Newspaper
Editors Conference made reference to
this and the language papers confe-
rence made reference to this; but
nothing has been done on it?

Shri Tyagi: May 1 advise my hon.
friend to direct these questions to
the Ministry of Information and
Broadcasting? They are in a position
to give detailed information to my
hon. friend.

Mr. Speaker: The Question-hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

INCOME-TAX CASES IN MADRAS

*4429, Dr. M. V. Gangadhara Siva:
Will the Minister of Finance be pleas-
ed to state:

(a) how many lower and upper in-
come tax cases were taken in appeal
with the appellate Assistant Commis-
sioner in Madras during the last two
years and with what result;
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(b) the aggregate amount of the
Lower and Upper cases separately;

(c) how many cases were decided by
the Commissioner of Income Tax with
the consent of the assessees in revision
and with what results; R

(d) how many cases went in appeal
to tribunal and with what results;

(e) whether the tribunal is under
the control of the Legislative Depart-
ment; and

(f) whether their appointment, pro-
motion, leave etc. are also under the
control of the Legislative Department?

The Minister of Finance (Shri C.
D. Deshmukh): (a) The number of
income-tax appeals filed before the
appellate Assistant Commissioners of
Income-tax in Madras City during
the last two years, the number of
cases disposed of by them and the
result thereof are:

'940-50 1950-61

No. of apr.eals filed . 2,269 2,092
No. disj osed of 1,721 2,182
Result : '
No. partly or wholly

suocessful . 769 1,012

No. rejected a3 time
barred . 59 65

No. unsuccersful . 893 1,104

Percentage of unsuccessful
appeals 519 per 50-7 per
. cent. cent.

Details of lower and upper income-tax
appeals are not available.

bl (b) This information is not availa-
e.

(c) The number of revision applica-
tions disposed of by the Commissioner

of Income-tax, Madras in the last two
years and the result thereof are:

1049-80 1960-51

(fr m June
1949 to March
1950)
No. filed 227 336
No. disposed o° . 120 277
No. partiy or
wlolly success:
ful . 6 145
No. Unsucceasful . 54 132
Percontage df unsuccessful
applications 45 per 478 per
. cent. oent
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I have ro information whether any
of these cases were disposed of with
the consent of ihe assessees.

(d) 1887 appeals were filed before
the Madras Bench of the Appellate
Tribunal during the period 1st April
1949 to 31st March 1951.. As regards
gthe result of the appeals, disposed of
by the Madras Bench of the Tribunal
a statement will be laid on the Table
nf the House later.

(e) Yes, The Tribunal is under the
Ministry of law.

(f) Yes. The appaintment, promo-
tion and leave of the .members of
the Appellate Tribunal is under the
control of Law Ministry.

INDIAN CAPITAL IN EAST PAKISTAN

*4430. Shri Mudgal: (a) Will the
Minister of Finance be pleased to state
whether Indian capital has been trans-
ferred to East Pakistan and is finan-
cing the Pakistani jute trade?

(b) 1f so, what is the extent of this
capital?

(c) What steps will Government

take to have this capital returned to
Indfa?

The Minister of Finance (Shri C.
D. Deshmukh): (a) to (c). Prior to
the 27th of February, 1951 there was
no control on the movement of funds
between India and Pakistan. and it is
not possible to say whether and. if
50. to what extent capital funds were
transferred to East Pakistan before
that date for financing the Tute
trade. From the 27th of February,
1951.  Exchange Control ® has been
Imposed cn transactions with Pakistan
and capital transfers, whether for

financing jute or otherwise, have not
been allowed. )

MoBILE HOSPITALS

*4431. Shri Dwivedl: Will the Minis-
ter of Health be pleased to state: B

(a) whether Government have any
proposal to experiment on the advisa-
bility of introducing mobile hospitalr
for the benefit of the rural pofulation:

'b) whether there is any State in
India where the scheme might have
been put into operation; -and

(c) if the answer to part (b) above
be in the afirmative, what is the num-
?e,r of, sych hospitals in Part C States
in existénce and whether the scheme
5 provosed to be extehded to other
Part C States?

108 PSD
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The Minister of Communications
(Shri Kidwai): (a) The Health Sur-
vey and Development Committee had
recommended the provision of travel-
ling dispensaries in sparsely populated
areas including, of course, rural areas
and had suggested that it should be
left to the State Governments to work
out the details in the light of the
local conditions. Most of the State
Governments have already acted on
the recommendation.

(b) Yes.

(¢) The number of mobile. dispensa-
ries in existence in part ‘C’ States is
seven. As regards the latter part of
the question, the matter is one for
the Chief Commissioners to consider
in the light of local knowledge and of
available rural communications.

ForGgep CURRENCY NOTES

*4432. Shri J. N. Hazarika: Will the
Minister of Finance be pleased to state:

(a) how many different kinds of
forged currency notes have been
detected since 1947 upto-date in the
Indian Union:

(b) what is the face value thereof:

(c) what number and amount of
such forged notes are apprehended to
be still in circulation; and

(d) how many forgers have been
arrested, tried and/or prosecuted dur-
ing this period?

The Minister of Finance (Shri C.
D. Deshmukh): (a) and (b). A
statement is laid on the Table show-
ing details of total numbers of forged
notes in each denomination and value
thereof. detected during the period
Ist April 1947 to 31st March 1951.

(c) Government have no informa-
tion on the point.

(d) 154 fresh prosecutions were
initiated during the perfod 1947—51.
Inclusive nf 161 cases pending at the
commencement of the period. there
were in all 315 prosecutions, out of
which convictions were secured In 70
cases, In 86 cases, the accused were
Afséharged and 139 cases were pend-
ing at the end of the perjod.
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STATEMENT

Statement of forgeries showing details of total
numbera of notes in each denomination and
value of notes detected during the period
1947—51.

Re.1 Re.l Rs. 2'- Rs 5/
Year old Govt. of

note India
note
1047-48 Nil 1,574 1569 1,687
1948-49 | 2,468 176 1,884
1949-50 Nil 4,464 117 1,703
1950-61 62 2,338 84 1,676
Rs. 10/- Rs. 100/- Total
Year No. Value
Rs.

1947-48 10,238 19 13,657 1,14,507

948-49 6,490 16 11,042 78,729
1849-50 4,726 36 11,046 03,973
1950-81 2,784 182 7,126 56,988

DELHI IMPROVEMENT TRUST

*4433, Sardar Hukam Singh: (a)
Will the Minister of Health be pleased
to state whether a new condition res-
tricting the use of the land and of the
buildings thereon for residential pur-
poses only has been imposed on the
lessees of the plots of the Delhi Im-
provement Trust lards in the locall-
ties of Naiwala Beadenpura and
Ragharpura (Karol Bagh) Delhi at the
time of the renewal of the leases of
such land on the expiry of the first
term of their leases?

(b) Has any representation of the
lessees requesting for the deletion of
-the above and other new conditions
imposed in the renewed lease been
made; and if so, with what result?

(c) Have any notices prohibiting
lessees from using their premises for
other than residential purposes been
served in the above localities?

(d) Was any legal opinion sought
before imposing the above condition
in the renewed lease at the time of
issuing notices?

The Minister of Communications
(Shri Kidwal): (a) The restriction
regarding the use of land and build-
ings for residential purposes has
‘been implicit in the original leases of
the plots in question. This has been
rqade explicit in the new lease deeds
at the time of renewal. :

(b) Yes. Representations objecting
to the new clauses have been receiv-
ed. Many lessees have, however,
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accepted these clauses and in other
cases the Delhi Improvement Trust
propose to explain fo the lessees the
real purpose of the changes made in
the lease deeds. with a view to obtain-
ing their acceptance.

(c) Yes.
(d) Yes.

SECRETARIAT TRAINING SCHOOL

*4434. Ch. Ranbir Singh: (a) Wil
the Minister of Home Affairs be pleas-
ed to state when the Secretariat Train-
ing School was established?

(b) Hew many Assistants have ¥ot
training in this school up till now

The Minister of Home Affairs (Shri
Rajagopalachari): (a) May, 1948.

(b) 1642, (This includes some
Upper Division Clerks). ,

qq
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TUBERCULOSIS

[*4435. Shri Khaparde: (a) Will
Minister of Health be pleased to state
whether any international committee
is making efforts to check the rapid
spread of fuberculosis?

(b) If so, what progress has it 8o
far made and representatives of how
many countries ait- engaged in this
work?]

The Minister of Communications
(Shri Kidwal): (a) and (b). Interna-
tional Health Organisations such as
the World Health Organisation, United
Nations  International Children’s
Emergency Fund and Scandinavian
voluntary organisations, have at the
request of national Governments,
extended valuable assistance to various
countries in the control of tuberculosis
as a part of programme of their acti-
vities. Their assistance consists of pro-
vision of expert personnel, equipment
and supplies required for tuberculosis
control projects. The Government of
India. in collaboration with the
W.H.O.. on which are represented
most countries of the World, UNICEF
and Scandinavian voluntary organisa-
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tions composed of Danish Red Cross,
Norwegian Relief for Europe and
Swedish Red Cross, have launched a
countrywide programme of B.C.G.
vaccination against tuberculosis and
till March, 1951 over 3 million persons
have been tested and 1 million vacci-
nated. Three Tuberculosis Demons-
tration and Training Centres are be-
ing established in New Delhi, Trivan-
drum and Patna, in order to demons-
trate the modern methods of control,
train Indian personnel and to prumote
research in the various problems
connected with the disease. The
‘World Health Organisation Tubercu-
losis Research Office have also
assisted in the establishment
Research Centre at Madanapalle to
apply tuberculosis control measures
‘to a typically rural and controlled
population and to study the effects
on morbidity and mortality. Apart
from these, the World Health Organi-
sation Expert Panel on Tuberculosis,
consisting of experts from all over
the world, makes recommendations
‘for the guidance of various Govern-
ments in their fight against the
disease.

LAWRENCE SCROOLS

*4436. Shri P. Basi Reddi: Will the
lvtlaixtxéster of Education be pleased to
state:

(a) the actual expenditure incurred,
and the income received by Govern-
ment in respect of the two Lawrence
Schools at Sanawar and Lovedele dur-
ing 1950-51;

.(b) whether Government propose to
give flnancial aid during the year
195dl-52 to any other Public Schools;
an

(¢) if the answer to part (b) above
be in the affirmative, the schools which
‘will receive such aid?

The Minister of Communications

(Bhri Kidwai): (a) A statement s

~ laid on the Table of the House. [See
Appendix ¥XVI, annexure No. 6.]

(b) and (c). The question is at
‘present under consideration of Gov-
-ernment. -

PURCHASE OF PAINTINGS

*4437. Shri Sanjivayya: Will the
Lgrtxeister of Education be pleased to
k) [

(a) the prices at which the pain-
tings of Shri Asit Kumar Haldar and
of Shri M. A. R. Chugtai were purchas-
ed by Government; and

(b) the purpose for which those
ntings were purchased and the place
where they are kept now?
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The Minister of Communications
(Shri Kidwal): (a) 3 paintings of
Mr. Asit Kumar Haldar were pur-
chased for Rs. 1,750/- and ten paint-
isnoggo/ot Mr. M. A. R. Chugtai for Rs.

(b) To preserve them in the pro-
posed National Art Gallery. They
are at present in Parliament Houcse.

TRANSFER OF POSTAL ACCOUNTS FROM
WEST PAKISTAN

*4438, Giani G. 8. Musafir: (a) Will
the Minister of Finance be pleased to
state whether the Government of
Pakistan have verified or transferred
any postal account of any displaced’
person in India from West Pakistan
after September 19049 when India de-
valued her currency?

(b) If not, what steps do Govern-
ment propose t_o take in the matter?

The Minister of Finance (Shri C.
D. Deshmukh): (a) No Sir.

(b) The matter is under corres-,
pondtence with the Pakistan Govern-
ment.

CuT IN BROADCASTING PROGRAMME

*4439. Saikh Mohiuddin: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) whether any cut has been made
in the Broadcasting Programme since
the beginning of the flnancial year
1951-52 and if so, what;

(b) whether any retrenchment has
been made in the staff of the Broad-
casting Department (A.L.R.); and

(c) the total strength of employees
in the Broadcasting Department with

the monthly average expenditure in- e

curred?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) As a measure of econcmy. cerinin
changes have been introduced in the
planning of programmes at a number
of stations making them more inter-
dependent for their programmes,
This will result in saving in pro-
gramme expenditure without diminish-
ing the actual transmission hours of
any station and. in fact, increasing
them in certain cases. ’

(b) and (c). A statement is laid
on the Table of the House.
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STATEMENT

Sanctioned Strength Proposed Average
strength on 1-5-61 astrength monthly

expends-
ture on
staff.
Re.
Gasetted 333 241 238)
oste |
on- 3,717 3,085 8,074? 7,89,600
M [}
posts J
Tosal 4,040 3,308 3,307

PATNA RADIO STATION

*4440, Shri S. N. Sinha: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) whether it is a fact that the
Patna Radio Station will now merely
relay the programme broadcast from
Lucknow Ratlio Station; and

(b) it so, the reasons therefor?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) No. Lucknow, Allahabad and
Patna will, to a certain extent, pro-
duce a joint programme, each produc-
ing some items which the other two
will relay.

(b) The arrangement has been
adopted primarily in the interests of
ecnnomy.

VisSIT OF DIRECTOR OF INTERNATIONAL
AcapEMY OF INDIAN CULTURE

*4441. Shri Ram Dhani Das: (a)
Will the Minitser of Education be
pleased to state whether it is a fact
that the Director of the International
Academy of Indian Culture is to visit
some countries shortly?
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(b) If so, which countries and with
what purpose? ke

(¢) What is the estimated expendi-
ture for this visit?

The Minister of Communications
(Shri Kildwal): Government have no-
information about any such Academy.

RE-ORGANISATION OF HINDUSTAN AIR-
CRAFT FACTORY

*4442. Shri Shankaraiya: Will® the
Minister of Defence be pleased to state:

(a) whether there is any proposal
under consideration for the re-organi-
sation of the Hindustan Aircraft
Factory;

(b) if so, on what lines and what is
the estimated cost; and

(c) if not, when it is likely to be
taken up?

The Deputy Minister of Defence
éMajor-General Himatsinhji): (a) No,.
ir.

(b) Does not arise.

(¢) This cannot be anticipated at
present.

MINERAL PRODUCTION

323. Shri A. C. Guha: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) the total value of mineral pio-
duction of India for each of the last
ten years; and

(b) the Indian annual export during
those ten years?

The Minister of Natural Resources.
and Scientific Research (Shri Sri
Ppkasa): (a) and (b). A statement
giving the available information is
laid on the Table of the House. [See
Appendix XXVI, annexure No. 7.]
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PARLIAMENT OF INDIA
Wednesday, 23rd May, 1951

The House met at Half Past Eight of
the Clock -

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-30 A.M.
ELECTION TO COMMITTEES

STANDING COMMITTEES FOR THE MINIS-

TRIES OF DEFENCE, EDUCATIQN AND

NATURAL RESOURCES AND SCIENTIFIC
RESEARCH

Mr. Speaker: I have to inform the
House that upto the time fixed for
receiving nominations for the St‘andmg
Committees for the Ministries of
Defence, Education and Natural
Resources and Scientific Research, one
nomination in the case of each of these
Committee was received. As there is
only one vacancy in each of these
Committees, I declare the following
Members to be duly elected:

I. Standin Committee for the
Ministry ofg Defence.—Shri Kailash
Pati Sinha.

II. Standing  Committee _for the
Minis.tsry of Education.—Shri R. Velayu-

dhan.
III. Stgnding Committee for the

Minist of Natural Resources and
Scziyelzust{#é Research.—Shri . Manikyalal

Varma.

168 PSD

-/CONSTITUTION
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(FIRST AMEND-
MENT) BILL

EXTENSION OF TIME FOR PRESENTATION
OF REPORT OF SELECT COMMITTEE

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Sir, the House was pleased to
give till today time for the presentation
of the report of the Select Committee
on the Bill to amend the Constitution
of India. I beg to move:

“That the time appointed for the
presentation of the Report of the
Select Committee on the Bill to
amend the Constitution of India,
be extended upto Friday, the 25th
May, 1951.”

Mr. Speaker: Motion moved:

“That the time appointed for the
presentation of the Report of the
Select Committee on the Bill tw
amend the Constitution of India,
be extended upto Friday, the 25th
May, 1951.”

Shri Kamath (Madhya Pradesh): I
myself suggested the 25th the other cay
and I am happy that it has come about.
Sir, may I ask the Prime Minister how
many hours the Committee has sat so
far, how many Members attended these
committee meetings, how many Mem-
bers of the House were present by
special invitation, and at what stage
the proceedings are today?

Mr. Speaker: I think all this in-
formation is available in the office.
The hon. Member can get it from the
Parliament Secretariat.

Shri Kamath: May not the Prime
Minister tell us now?

Mr. Speaker: It is not necessary that
he should go into these details and
take'up the time of the' House. The

" question lis:

“That the time appainted for the
presentation of the Report of the
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Select Committee on the Bill to
amend the Constitution of India, be
extended upto Friday, the 25th
May, 1951.”

The motion was adopted. :

/

- REPRESENTATION OF THE PEOPLE
(NO. 2) BILL—contd.

Mr. Speaker: The House will now
proceed with the further consideration
of the Bill to provide for the conduct
of elections to the Houses of Parlia-
ment and to the House or Houses of
the Legislature of each State, the quali-
fications and disqualifications for mem-
bership of those Houses, the corrupt
and illegal practices and other offences
at or in connection with such elections
and the decision of doubts and disputes
arising out of or in connection with
such elections, as reported by the
Select Committee.

Clause 62.—(Method of voting)—contd.

Mr. Speaker: Clause 62 was under
discussion and I understand Mr. Kapoor
had moved his amendment No. 124 in
Supplementary List No. 1. I should
like to know what has been the result
of the informal conference among tie
Members.

The Minister of Law (Dr. Ambed-
kar): It is possible now to go up to
clause 94.

Shri Sarangdhar Das (Orissa): Sir,
I have an amendment to move.

Mr. Speaker: I am coming to that.
I am just looking through the list of
amendments. Now, amendment No.
124 has been moved by Mr. Kapoor.
Amendment moved:

For sub-clause (2) of clause 62, substi-
tute the following:
Ve

“(2) If an elector gives more
than cone vote to any cne candidate
in contravention of the provisions
of sub-section (1), both the votes
will be rejected.”

Shri J. R. Kapoor (Punjab): Sir, I
do not propose to proceed with it now.

Mr. Speaker: Then does he wish to
withdraw his amendment?

Shri J. R. Kapoor: Yes, if the House
will permit me.

The amendment was, by leave,
withdrawn,
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Mr. Speaker: Now there is Mr.
Sarangdhar Das’s amendment No. 92
in Supplementary List No. 2 relating to
cumulative voting.

Shri Sidhva (Madhya Pradesh): Sir,
are we to understand......

Mr. Speaker: Order, order. Let us
now be clear as to what was agreed to
yesterday and what was not. If it
was agreed to that this amendment
should be dropped, then, of course, it
need not be moved. Otherwise he has
the right to move it. Was this not
considered yesterday?

Dr. Ambedkar: The informal discus-
sion applied only to the Members of
the Party.

Mr. Speaker: It was open to the
whole House.

Shri Sidhva: The hon. Member was
not present perhaps.

Mr. Speaker: I do not know. Was
got vthe hon. Member present yester-
ay?

Shri Sarangdhar Das: By the time I
came it was all over.

Mr. Speaker: Whatever it may be,
I had specifically stated here in the
House that the meeting was informal
and for all Members of Parliament.
Anyway, if he is keen on moving it,
though I am told it was informally
agreed to drop it, the hon. Member can
lixercise his right and move it, if he is
een.

Shri Sarangdhar Das: I beg to move:

(i) In sub-clause (1) of clause 62, for
the words “but no elector shall give
more than one vote to any one candi-
date”, substitute the following:

“and may give all those votes to
one candidate or distribute between
such candidates and in such a
manner as he thinks fit”.

(ii) Omit sub-clause (2) of clause 62.

Sir, the constituencies should be one-
member constituencies; but since it has
been decided in the delimitation of
constituencies that there will be double-
member constituencies, in order to safe-
guard the representation of minorities
—and I do not mean minorities in the
communal or any such sense, but poli-
tical minorities—the cumulative vote is
necessary. I have also asked in my
amendment that the elector should be
given the choice of either giving his
two votes to one candidate or of dis-
tributing them as he likes or thinks fit.
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Unless this is conceded, it would be a
great injustice to political minorities. In
modern democracy, it is always con-
ceded that minorities should have pro-
portionate representation.

In the clause it says that if he gives
two votes to one person, only one vote
will be taken and the other cancelled.
If distributive vote is to be conceded
it should be compulsory so that voters
could give two votes for the two seats.
Besides this point, I wish to say that
these double-member constituencies
have become necessary because of the
reserved seats for the scheduled castes
and scheduled tribes. The reservation
has been conceded in the Constitution
because these two categories of citizens
are in a very backward condition, poli-
tically as well as economically.

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): The speech is not
audible, Sir. The hon. Member may
kindly speak on the mike.

Shri Sarangdhar Das: Under these
circumstances, I thoroughly object to
the idea of making a double-member
constituency. As I understood in the
Select Committee the objection to
having single-member constituency is
this that the scheduled caste member
cannot be considered......

Mr. Speaker: The hon. Member need
not go into what happened in the Com-
mittee. He may independently advance
his arguments.

Shri Sarangdhar Das: My argument
is that a scheduled caste or scheduled
tribe representative is entitled to repre-
sent the non-scheduled people in that
constituency just as a non-scheduled
representative.........

Dr. Ambedkar: This question was
discussed on the general debate on my
motion to take the Report of the Select
Committee into consideration and I
believe, adequately replied to the
points raised by Mr. Das and his
friend in the Minute of Dissent on this
very question. I wonder whether it is
necessary now to make the elaborate
speech which he is trying to make. It
is for him but I am trying to point out
to him that the matter may be treated
as concluded.

Shri Sarangdhar Das: No doubt Dr.
Ambedkar had replied......

Mr Speaker: The only point is that
the hon. Member need not try to cover
the whole ground de novo. When the
question comes before the House, he
can make his point and then move
his amendment.
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Shri Sarangdhar Das: My principal
idea is that if we are planning to
weld all the communiti¢s into a
Nation, it is nullifying that idea if we
do not take the scheduled caste candi-
date as one who represents the non-
scheduled people also and vice versa.
It is a vicious thing that is being intro-
duced here by making double-member
constituency in order to appease the
non-scheduled electors among whom I
am one but I do not agree with it. I
think a scheduled caste representative
is as much able to represent the inter-
est of the non-scheduled electors or
citizens as a non-scheduled man takes
unto himself to represent the scheduled
caste and scheduled tribe people. But
in conceding to this obscurantist idea
that a backward man, no matter what
community he belongs to, will not be
able to represent us, we are frustrat-
ing the plan of welding the whole
country into a nation. This is a very
important point and I appeal to the
House to consider it dispassionately
although there is a prejudice that these
people cannot represent us. Then
when you give the right to the voters
to put two votes in one ballot box and
say one of them will be taken and the
other will be cancelled, that will also
give an idea to the non-scheduled voter
to go for a non-scheduled candidate
and not for the other who is tacked
on in the double-member constituency
so that one may say that ‘I voted for
my own caste man and I did not vote
for the Harijan or the scheduled tribe
candidate’ or vice versa. The sche-
duled tribe men also will feel that they
will vote for their own candidate and
not for the non-scheduled candidate.
So it is a grave blunder to combine
the two constituencies into one and,
give the right to electors to vote for
one and not for the other. This is the
principal ground on which I submit
my amendment and there are other
things that I have said in my Note of
Dissent and I hope everyone in the
House has read my Note of Dissent
but I would just mention that by
creating double-member constituencies
for the House of the People you sre
doing a harm. When two districts are
combined, it is a very unwieldy area
and no candidate, whether scheduled
or non-scheduled can reach every nook
and corner of the constituency. If
that is the case, then by simply having
a candidate elected for the State
Assembly and having no contact with
his constituency is of no value. He
should be in constant contact with his
constituents all over the constituency
and that is impossible with this huge
area for a constituency. I have
measured on maps some constituencies
and those come to about 100 miles
each way—north to south gnd east to
west—and in that area there are



9848 Representation of the

[Shri Sarangdhar Das]

mountains and rivers which are im-
possible to cross over at the time of
the election campaign. That again
makes it doubly difficult for scheduled
caste candidates as they are very poor,
backward and cannot afford the modern
means of conveyance that is at the
disposal of most of the other people
and therefore instead of having the
scheduled caste people come up to the
standard of the caste people and mix
with them and take part in all the
activities, they will be left where they
are today. When the period of reser-
vation is over and their reservation is
withdrawn the scheduled caste or
scheduled tribe candidates will stand
no chance of success, because the non-
scheduled or higher caste people, the
so-called Hindus, will have no respect
tor such candidates other than their
own and they will vote for their own
candidates, with the result that the
backward people, whether they are of
the scheduled caste or the scheduled
tribe, will remain where they are
today. '

I therefore commend both my
amendments to the House.

Mr. Speaker: Amendments moved:

(i) In sub-clause (1) of clause 62, for
the words “but no elector shall give
more than one vote to any one candi-
date”, substitute the following:

‘“‘and may give all those votes to
one candidate or distribute between
such candidates and in such a
manner as he thinks fit”.

(ii) Omit sub-clause (2) of clause 62.

Shri R. Velayudhan (Travancore-
Cochin): May I speak on a few points?

Mr. Speaker: There was an informal
conference yesterday and the hon.
Member 1 believe was present. I
agree that he has the right to speak,
but I do not know what right morally
he has to take up the time of the
House after having taken up three
hours of the House yesterday in an
informal conference. I do not want to
come in the way of his right to speak
as long as he likes.........

Shri R. Velayudhan: But the other
hon. Member spoke just now.

Mr. Speaker: He was not present at
the meeting as he did not belong to the
Congress Party, to which the hon.
Member belongs and that makes a lot
of difference.

Dr. Ambedkar: In view of what I
stater in the remarks which I made
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on my motion I do not think I can
accept this amendment.

Mr. Speaker: The

In sub-clause (1)

question is:

of clause 62, for
the words “but no elector shall give
more than one vote to any one candi-
date”, substitute the following:

“and may give all those votes
to one candidate or distribute
between such candidates and_in
such a manner as he thinks fit”.

The motion was negatived.

Mr. Speaker: The question is:
“Omit sub-clause (2) of clause 62.”
The motion was negatived.

Mr. Speaker: The question is:

“That caluse 62 stand part of the
Bill.”

The motion was adopted.
Clause 62 was added to the Bill.

Mr. Speaker: I shall go on reading
the numbers of the clauses and hon.
Members will invite my attention to
such amendments as they wish to move
on any clauses. In view of the in-
formal conference, I do not propose
to look into the list of amendments
to see which amendments are there
and how they are to be disposed of.
So I am placing the clauses before the
House and it will be for hon. Members
to invite my attention in case there is
any amendment which is sought to be
moved.

Clause 63 was added to the Bill.
Clauses 64 to 68 were added to the Bill.

Clause 69.—(Election to more than
one seat)

Pandit Thakur Das Bhargava
(Punjab): The last words of the clause
are that all the seats shall bhecome
vacant in respect of a person who has
been elected from more than one con-
stituency. He is so popular that a
very large number of people voted for
him but his fate is that he has to lose
all his seats in a certain contingency.
According to the clause some time is
prescribed in which he has to choose
which seat he wants to represent and
in case he fails within the prescribed
time the penalty is very great: he loses
all the seats. This rule is very hard
and I would respectfully ask the hon.
Minister to include in the rules a pro-
vision that the Election Commissioner
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shall ask the candidate to elect which
constituency he wants to represent. In
case of no reply, even he may be allow-
ed to retain at least one seat. It may

so happen that the letter did not

reach the candidate, or he was indiffer-
ent or due to illness or other causes
it was not possible for him to indicate
within the prescribed time which con-
stituency he preferred to represent. In
that event it will be too hard on him
to forfeit all his seats. So this rule
requires a sort of review by the
Minister so that in that contingency
the candidate may be allowed to retain
one seat.

Mr. Speaker: Is he suggesting that
the Election Commissioner should be
given the power of making rules like
that?

Pandit Thakur Das Bhargava: He
can ask the candidate to choose one
seat. Under the rules he can himseif
say that he wants to retain such and
such a seat. In case of illness or other
contingency he should be asked by the
Election Commissioner which seat he
wants to retain. In case of gross
recusancy the penalty may come in if
at all.

Dr. Ambedkar: What the hon. Mem-
ber is suggesting is really unnecessary,
because this is entirely left to the
candidate. Al]l that is necessary is
that he should exercise his choice
within the prescribed time. He has
been given power under this very
clause to say whether he wants to
retain constituency No. A, B or C,
Therefore there is no occasion or
necessity for the Election Commissioner
either to enquire from him or to make
a decision on his behalf that he rhould
be allowed to retain one seat. The
choice is. entirely in the hands of the
candidate and I do not know whether
such a provision is at all necessary.

Mr. Speaker: His point seems to me
to be that, it is possible that this con-
tingency inay be out of sight of the
candidate ‘who is elected and therefore
the Election Comfmissioner would do
better, if he sent something by way of
a reminder informing the candidate
that he stands to lose all the seats.

Dr. Am ar: I do not think that
such a conflingency could be contem-
plated for the simple reason that every
candidate ¢lected will certainly arm
himself withh a copy of the rules. And
he may be|presumed to have read the
rules. Anofther difficulty which I see
is this, that even if an obligation was
imposed upon the Election Commis-
‘sionér to mmake an enquiry then he
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must fulfil that obligation with regard
to every such candidate.........

10 AM.

Pandit Thakur Das Bhargava: There
will be very few who will be returned
from more than one constituency—he
must be a very popular man who is
elected from more than one consti-
tuency.

Mr. Speaker: The contingency is
more academic.

Pandit Thakur Das Bhargava: In
clause 67 only ten days are allowed
for communicating his choice and I
consider that is a very small period.

Mt wg: 9 39 fawg & o
FAT &1 W AT garaA dw ad)
FLIPE A AT 37 fagg &
ag mEAT F<ar § fF g9 fquw @
I AT T 7 foag #T 3@ 97
AN {717 fovar 7 39 39 & aT
ag3 % g ST N e AT grIew
79 97 I E A 3T A F W
FfgFT W &, T IF 4 IAGAY
qgeeat AgF & & @Y At a8 ¢F A
q ) €T @Al § TR I TIfaw
st ®e (Council of State) &
a1 savasr (Assembly) €Y 1 3fFw
UF JITHT A CF A QI qAE@ & 1
§ @1 smar § 99 F faewe fawe
W 1 #1947 faews IO QT AW-
A 7 St 7 ¥y a4 fF g W
fer #1 foarg 7 FTHY qEAT FT )
srqg c@ fe7 0@ @ § f5
fom 7 ag fedt F17or § F9 9
&% W AT HAGAT g 9T F g AT
R AN @ dme Foar dE
goa 0 @ fF g st R A
AT gp | AT FEO g 5w gw
afqere & f5 0 oF Q¥ et A
@z ¢ N5 oF § sAIG W
g9 @ T mr § ¥}z (vacate)
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FT FT § o9 fF g7 @l gAY
Foag afaFy W E agarat
FISAS ATE @< 7 AT UL JIF A
FE T FE @ qTAT 81 TW AGH
7 qar &% qr Eg fRar § fd s
3g AT gt AE T qar § at
g A e wT GE FT AE?
qg AT FIT |

gga A s f§ & F w9 o
F& A 9 a8 § fF o/FAT FHTAT
(Election Commissioner) g
W Irardr ¥ FT gEAr §, A I«
T oqodr queady T Weir g, fF oar
ar sre (lot) & |38 HT TF ST
32 ar fyg qA17 & ¥ IF B AR
& surar wq fad § ag arEdegud
I FY ATAT FT 1 A F0
ag @ QAT &AT IS AW F |
A 92 ¥ F% AT 37> § AW
WX FE AT FKAT § A7 Iq FgA
Fgadr F(fg@ 1 wT w30 foag Q@
oF wH fagra T @ A9 F
g &, feT 7g fagim # & A
gt &1 = FW gw F fagw
# @ F FAIFL AT I A
FCUW 9A7 & HR qg qq@T ¥
w14 Sy o1 £ &Y gwar g fo fra
FET T FE A A FOA F AR
AT T T AT GF | AT 9@ W
T wg @ g FUT A Mgy,
ox Sg 39 F feg srex @t Tifgg,
qg A3 A T AIST 1 A Faar
g f& g dft St gw av ok AT
qr Fg W T FL A IR T
frers 3t fag @ ot et oF )
ST AT &AM ¥ T T § 9 )
;N a N 99 T8 QIO T WY AG |
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(English translation of the above
speech)

Shri Bhatt (Bombay): Sir, I have to
speak something in this connection.
I am not moving my amendment but
my submission is that this clause
shogld not be put to vote today, as
against this more thought should be
given to it. The reason why I submit
this suggestion is that we are giving
a special privilege to the persons whc
are elected as members to both the
Houses by keeping their membership
reserved at least in one of the Houses
—either in the Council of State or in
the Assembly—even if they do not
make their choice known. But on the
other hand if a law is made to the
effect that the person who is elected
from more than one -constituency
should be deprived of all the seats, it
would be quite unfair. The hon.
Minister had said that the persons
under question would have to make
their choice within a period of ten days
after the elections were over. But the
possibility is there that during those
ten days the person or persons con-
cerned may not be in their constituen-
cies or at their own places, or even if
they happen to be there they might
be ill and as such might not be able
to make their choice known within the
time limit. Under these conditions are
we authorized to ask such a person or
persons. to vacate all the seats on
which he or they may have been
declared elected, when at the same time
we entitle another person who is
elected to both the Houses to retain
his seat either in the Council of State
or in the other House as he may like?
What sin has this man committed. so
much so that you are going to declare
his seats vacant in case he is not in a
position to give his choice within the
time-limit? 1 say it would be sheer
injustice.

The second thing that I suggested
here yesterday is that even if he does
not send his choice, he should be given
a seat either by lots, or if it is not
done he should be allowed to represent
the constituency from which he would
have secured the maximum number of
votes. This can very easily be done
by the Election Commissjoner. Some
persons would say that this is an old
law which has come dowm to us. But
I say that we have changed so many
laws, and we should, no doubt, change
them if they re not good and fair.
You may say that I am stating a
matter of principle, but this is not ex-
clusively a matter of pririciple. Some-
times we Rave to work up to a principle
and have to use it in pra\ctice as well.
Here is a thing which car) be put into
practice. It is possible that a person
may not be in a position 'to send his
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choice immediately after the elections
are over due to several reasons. In
that case all of his seats should not be
declared vacant but one seat at least
should be reserved for him. This is all
what I mean to say. I submit that if
the hon. Minister of Law would give
thought to it he would certainly find
out some way by which all the seats
of the person or persons who would
be elected from more than one consti-
tuency would not be declared vacant.

Shri Sidhva: I am rather surprised
at the arguments advanced by the pre-
vious two speakers. Surely a person
who is elected from more than one
constituency will be alert, he will know
from where he has been elected and
will know that it is his duty to select
one particular constituency which he
wants to represent. It is rather extra-
ordinary to say that he would be in-
different, or that. he may fall ill or be
out of station. A candidate who is
returned from more than one consti-
tuency will be more anxious about
making his choice. Such instances have
previously occurred—it is not a new
thing—and such member immediately
communicates his choice to the autho-
rities saying, “I select such-and-such a
constituency. Therefore, my seat
should be considered vacant from the
other constituencies.” The arguments
that have been advanced do not really
appeal to me. The position is so very
clear and the candidate must be so
very intelligent, so very alert and
so very clever that he would not
like to lose his seat when he is
elected from more thar: one constitu-
ency. He would not be indifferent to
report to the authorities choosing one
seat and tendering his resignation as
regards the others. Therefore, I think

the original clause as it stands is quite

sufficient. We should not make the
candidate more indifferent by passing
such an amendment saying, “You
should remain indifferent; the officer
will come and communicate to you...”.

Mr. Speaker: There is no amend-
ment beYore the House.

Shri Sidhva: But the suggestion was
there and I oppose it.

Shri Biswanath Das (Orissa): This
is a very hard provision. I personally
know the difficulties of a candidate;
delay may be due to negligence or due
to conditions beyond his control. 1
know of one case of a bye-election
wherein the candidate, due to his stay
in the Agency areas, got ill and had to
be carried away unconscious: he re-
mafned unconscious for some days. In
such a case you cannot expect him to
convey his intent'ion to the authorities.
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It may be one case in a hundred but
even then it will be a very hard case
and unfair. Because you penalise not
the candidate who may be ill or who
may be indifferent but you are also
penalising the electorate and the Gov-
ernment—Government, because it has
to spend afresh to conduct a byz-elec-
tion, electorate, because they are called
upon to go and vote again. You may
penalise the candidate, I have no
objection; you may impose any penalty
you please, but if you say that after
the prescribed time all the seats be-
come vacant, that means you put the
Government to fresh expenditure and
the electorate to fresh voting activity.
Under these circumstances, I think the
present provision is unfair. I suggest
that the Election Commissioner may
be authorised to select the constituency
for the candidate, as has been sug-
gested, from which the candidate has
polled the largest number of votes
from among his other constituencies, or
you may follow some such criterion.
But I do not think so great a penalty
?s is proposed in the clause is called
or.

e R fag © am ARy,
4 Wz &g AT A BT 9 ART
A ee afge fom & S¥ @
wRWT E1 G AR wnw e ot
fagar 7 #31, ¥ ag WA g fFag
aETy & HA ¥ g 93T M, =
A IF I AT fF F ITNIEEAR
St § A1 naex (popular) &
f& ag fageam & arge & < feey
g g 31 & aY Y oF ¥ s
T 9 FHAT G T IT FoA
Waguufea t asar g framfea &
39 qF YU q§ AT T GFT ¥F
T AR @ ag AT g
FAAT F W T AT | @A
¥ gz ar gvar g fF € ey
FgT IGT & AT agy s & AR
JqAr NfTArd ¥ uF § sy gowy



9256 Representation of’ the

[ =9 waz fag ]

fra go% 7 Frwarg gar &1 dfwa
FHY ¥ Q4T T & fF oF sredr
#1 fam e 7 fy aga snar Agaa
F Z AGI AT G AT I A ARG
¥ T g war | AR waww ¥
@ T AT FE ARHY UF § sMar
goHl @ FAAT & aY 3@ W T
T 5 ag 9 F foq aga adr g
& AFE QN AT ag wafed @
gFaT € f5 53 far & fou s@ &1
fearr Zee@ 7 W1 s QAT &Y AR
AT FT IF 9T AIAIAT F AT
ar &y gFar € f& ag faeY Y =%
CAE SO

AT AT oF F Y GFaAr 2
q gumar § 5 saear @ @
ag W= Iga g | zafeq §t fF afs
qifeaidz #1 I9 IDRE 0T I=Y
faat, I8 ard@El 7 €T JqTIST F;7
T Y 2T ar & gwar & fw
greg & w% e ¥ g st qifaarge
F foa fy @2 3 At TqT Ay
F for off @3 gf T ITH I
W ag gua X ua % fF ag smar
&z qFI § g FT AT PRIE
#F FATET JAT FT |FAT & IT AT
wARAE 31 gFar &, #W mfegra
F 77T A AL T 7 3@ F foq
zg far & famg <@y Qv ag 7 Qv
7z wgar FT aFar § fr ag ==
FyFaA § TE T QA FEAINT JY
grar &, 9 I8 @ F gFAr § f&
qifraTde 7 ¥ FL DRI T AR
A1 FT HAT & | TF 7S g« 7
st M g T & 17 A Y wwaAr §
fg agt ag A& faftex a7 aF ar
fafret a7 a3 1 wier @ d6g
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¥ I A7 F gog NG fAfres
a1 fafrezt @ @ sam@r Jar W}
FAT §1 gAY ag WY & wwar @
f @Az 37 agt ox Ira@ (chance)
T fearg % it dag 4 4 @ &
fedt fafree ar fafaeet amg - @
a1 #fqdz fartmet a7 @& | T
Ig PRRET F g N A TG
21T

(English translation of the above
speech)

Ch. Ranbir Singh (Punjab): Sir, I
agree with the views expressed by Shri
Bhatt and Shri Thakur Das Bhargava.
As my able friend Shri Sidhva has
stated, I believe that this kind of neces-
sity would arise only in two cases.
the first instance when the candidate
would be so popular as may be elected
from more than one seat being outside
the country or may be away from
there. In that case, it may be possibie
that the information may not reach
him within the ten days’ time or he
may not be able to send his reply to
the Election Commissioner, within the
prescribed time limit. The second case
may be where one is too eager and
trouble monger and may get elected
from more than one constituencies. In
that case, the person concerned must
know, as Shri Sidhva has stated, as to
from which constituency he has been
elected. But sometimes it so happens
that one who has done over-exertion,
looses the equilibrium of his mind due
to excessive happiness or grief and in
the present day conditions to he
elected from more than one consti-
tuency is, of courfe., a very rejoicing
news for a candidate and it is quite
possible that his mind may not work
preperly for a few days. If some such
thing happens and God does not tless
him with His favours, it is just possible
that he may not be returned from any
constituency.

There can be a third case as well.
I think in future elections such things
would take place time and eogain.
Because the elections of Parlia-
ment would be held in those very days
when the elections of the State
Assemblies are also to take place. Al
that time probably some of our friends
may simultaneously seek election to
Parliament and the State Assemblies
as well, and the people may also give
votes to him thinking he can serve
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the electorates and prove more helpful
to them both as a Member of the State
Assembly as also of Parliament.
So if the time limit of ten days is
fixed for such persons then within this
short period they would not be able to
decide as to whether they would be
able to serve the electorates better as
a Member of the State Assembly or as
a Member of Parliament. Because
if he is given permission to sit in the
State Assembly probably he may get
a chance of becoming the Chief
Minister or a Minister. In that case
he can certainly serve the cause of his
electorates better as a Chief Minister
or a Minister than as a Member of
Parliament. On the other hand, he
may see that there being no chance
for him to become Chief Minister or
Minister then if he has a seat in
Parliament, he may perhaps get a
chance of becoming Deputy Minister or
Minister of State or a Cabinet Minister
even. Anyhow it would not be fair
for electorates as well.

Mr. Speaker: I think the hon. Mem-
per is going into the same arguments.

Ch. Ranbir Singh: I do not think
anybody has pointed out these points.

Mr. Speaker: Not in the words in
which he is expressing.

Ch. Ranbir Singh: But the words are
more effective.

Mr. Speaker: Order, order. Is the
hon. Minister accepting this?

Dr. Ambedkar: No, Sir, I cannot
accept this.

Mr. Speaker: The question is:

“That clause 69 stand part ot
the Bill.”

The motion was adopted.
Clause 69 was added to the Bill.

Clauses 70 to 74 were added to the
Bill.

Clause 75.—JReturn of election
expenses)

Shri Ghule (Madhya Bharat): In
this clause, Sir, provision has been
made for lodging return of election
expenses with the Returning Officer.
My point is that provision has been
made in this clause that the return
should be signed by the candidate as
well as the election agent. Rather.
what I want to say is that it has teen
made compulsory in this clause that
the return should be signed by both
the persons. In sub-clause (1) it is
168 PSD .
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stated that the return should be signed
by the candidate himself and the elen-
tion agent. Sub-clause (2) gives 'thc
way in which the return is to be filed
and lodged. In sub-clause (3) a posi-
tion is visualised when the candidate
will be outside India. He may come
back and after fourteen days he may
lodge the return. But no provision has
been made in sub-clause (3) when the
election agent is out of India. There
is every possibility of the election
agent going out of India as the possi-
bility of the candidate going out of
India is visualised and provision xpade
to that effect. I suggest provision
should be made for this also.

Shri R. K. Chaudhuri (Assam):
There is one aspect of the matter to
which I would like to draw the stten-
tion of the hon. Minister. Many a
time it so happens that the election
agent may turn hostile to the candidate
for some reason or another. Suppos
ing he refuses to sign the election
return—what will happen then?

[MR. DEPUTY-SPEAKER in the Chair]

Pandit Munishwar Datt Upadhyay:
My submission on this point is that as
the wording stands, both the election
agent and the candidate should sign
the election return. I think if the
candidate has signed it, that should be
more than enough. It is unnecessary
to require the signature of the agent
also. It may be that there might be
difficulty on account of the absence,
or indifference or sudden opposition of
the election agent. Why should there
be ,such a trouble? If the candidate
signs it, ] think that should be enough,

Mr. Deputy-Speaker: It is not obii-
gatory upon the candidate to appoint
an election agent. He may appoint
himself as the election agent, in which
case there is no necessity for the
signature of an election agent.

Pandit Munishwar Datt Upadhyay:
The other point that I want to submit
in this connection is that it is neces-
sary for a person who has withdrawn
his candidature within time to submit
a return. If he fails to submit his
account of expenses, then he can be
debarred. That is a very hard case.
A number of dummy candidates are set
up who withdraw afterwards. They
might incur a small expenditure. It
such candidates, due to indifference,
do not submit a return, they will be
debarred. I would suggest to the hon.
Minister to consider whether he can
exempt such persons.

Shri Sidhva: My friend Mr. Rohiai
Kumar Chaudhuri said that ar elec-
tion agent may turn hostile He (s
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[Shri Sidhva]

right. It is just possible. In fact, it
has happened. In that case tiie candi-
date should select the best election
agent in whom he can have full con-
fidence. I would like w0 point out that
in my case I have aiways myselt
remained the election ageat. A can-
didate should not appoint an election
agent if he cannot trust another man
to be quite a reliable person up to the
end. Those other agents will help him
in the election as in tne past. But you
cannot have it both ways. If you have
confidence in a person you must have
absolute confidence till the end. I am
giving a tip to WMembers that they
must never give an election agent’s
name; they must constitute themselves
as the election agents, to avoid any
kind of ditficulty. If you trust then
it is all right. I am saying this because
my hon. iriend said that they become
hostile.

My hon. friend Pandit Munishwar
Datt Upadhyay said that if a candidate
withdraws before the withdrawal date
he should not be asked to submit a
return of election expenses. That is
not proper. Everybody who has sub-
mitted a nomination paper must ‘con-
form to the rules as regards filing the
return of expenses. He says that
dummy candidates will create trouble.
On the contrary, if this duty and res-
ponsibility is not laid upon him there
will be many dummy candidates set
up on the assumption that they have
not got to submit any return of
expenses. Therefore, any person who
has put in a nomination paper must
submit a return of his expenses so
that we may know that he was a bona
fide candidate, though subsequently for
reasons best known to him he may
withdraw and not contest the election.
From all these points of view I think
the original clause as it stands is per-
fectly all right.

Shri Rathnaswamy (Madras): I
personally feel that a statutory limit
should be laid down in regard to the
expenses incurred by a candidate
dyring the election.

Mr. Deputy-Speaker: That is clause
76. We are now discussing clause 75.
‘The hon. Member may reserve his
remarks when we come to clause 76.

Shr! Rathnaswamy: Then I should
like to say just a word with regard to
the agents who may cook wup the
expenses incurred in connection with
an election. It is not possible for the
Election Commission to see the amount
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of expenditure incurred by the agents
of the candidate. It is quite possible
for the agents to cook up the expenses
and they may not submit the actual
expenses incurred. Instead of eritrust-
ing this work of scrutinising the
amount of expenditure incurred cy the
agent to the KElection Commission, 1
personally teel it would be much better
if a Committee is appointed by Farlia-
ment to scrutinise the expeaditure in-
curred by the various agents of the
candidates. I feel this body would be
more competent and abler to go iato
these questions and to check up cor-
ruption and the possibility of expendi-
ture being incurred beyond a maxiunum
limit which is desirable.

One point I should like to ztress ¢n
this occasion is that in order that a
fair and free election may be ensured
during the coming election time, we
must take all possible steps to see that
no candidate, however poor he may Ule,
is handicapped by the mere fact that
he is not in a position to incur as much
expenditure as the agent of a richer
candidate. 1herefore I should like to
stress the point that all possible and
effective steps should be taken to see
that cooked up expenses are rnot
shown. And the only body that will be
more competent to go into those
expenses, in my opinion, is a Commit-
tee appointed by Parliament.

Shri Ghule: If the election agent
goes out what is to be done?

Mr. Deputy-Speaker: He may be
removed. The provision is that if a
candidate goes out, power s given to
an agent to sign on his behalf. But if
an election agent goes out, under
clause 40 the election agent can bLe
removed and the candidate may consti-
tute himself the election agent and
sign. (Interruption). The provision
applies before, during and after the
election. Please read clause 40(2)
which says “In the event of such a
revocation or of the death of an elec-
ticn agent, whether that event occurs
before or during the election, or after
tie election but before a return of the
candidate’s election expenses has been
lodged . ..”" Thus, in all stages an
election agent can be removed. There
is no difficulty. The difficulty is that
hon. Members are forgetting the clauses
that we have already passed.

Shri Sidhva: It is very clear.

Mr. Deputy-Speaker: I shall put the
clause to vote unless the hon. Minister
wants to say something in reply. I
think I have answered the point raised
by Mr. Ghule.
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Dr. Ambedkar: No, I do not wish to
say anything.

. Mr. Deputy-Speaker: The question
is:

“That clause 75 stand part of
the Bill.”

The motion was adopted.
Clause 75 was added to the Bill.

Clause 76.—(Maximum election
expenses)

Shri Sarangdhar Das: I beg to move:

In clause 76, after the word “elec-
tions”, occurring in line 2, insert the
following:

“shall not exceed the sum of
rupees seven thousand for a candi-
date to the House of the People and
rupees three thousand for a cundi-
date to tha Legislative Assembly
of a State”.

In moving this amendment I need
not impress on the House that ours is
a veryv voor country. Everyone knows
it and I do not have to reneat all the
time that we are poor. We want the
best representatives to come into the
House of the People or to the State
Assemblies. Consequently the raxi-
mum exnenses that could be allowed
for election purposes should be such
that verv poor classes of people, 2mong
whom there are certainly very rieri-
torious and energetic men and women
who can represent them, should be in
a position to contest the elections and
get elected and come to the House of
the People or to the State Assemblies.

The clause as it stands keeps the
fixation of the election expenses to the
rule-making authority—I suppose
the Election Commissioner. But I feel
that it should be specified in the Act
itself so that there would be a sauctity
attached to the maximum limit «f the
exvenses. Otherwise, if it is left
indefinite, it will be only the rich penple
spending twenty or fiftv thousands or
more of rupees, who will come and fill
these Houses as representatives. while
the poorer peoole who could afford to
spend hardly three or seven thousand
rupees. for either purpose, will ve left
out. Even three or seven {housand
rupees, as I have stated. is a very
large amount for many of the poorer
people who will stand as candidates or
who wish to stand as candidates. Inas-
much as the Government hss not
acceded to the request of some public
bodies that at least once an clection
manifesto of a candidate should be
allowed to be posted free of any postage
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to the electors in the constituency, as
is done in England, and inasmuch as
the posting of one handbill to every
elector alone will cost about Rs. 3,000,
not to speak of any other expense, I
commend this amendment of mine to
the House. As most of the Members
in this House belong to the poorer
stratum of society I believe everyone
will agree with me that this maximum
limit of Rs. 3,000 and Rs. 7,000 for a seat
in the Legislative Assembly of a S‘ate
and the House of the People should be
specified in the Act itself. Sir, I ccm-
mend my motion.

Mr. Deputy-Speaker: Amendment
moved:

In clause 76, after the word “elec-
tions”. occurring in line 2, insert the
following:

“shall not exceed the sum eof
rupees seven thousand for a candi-
date to the House of the People
and ruvees three thousand for a
candidate to the Legislative Assem-
bly of a State.”

Y wg o FAd\T 3Ty gy,
g9 § aR 7 A A 93 gomam @
g fF 333 wow (election rules)
9 2T, 99 9% @4 F 99% qq
& AT | AT 7w arfen qarfuere
F ATAR 97 AT FIT AT 3 F, A
gH wow w8l 2 fr 99 ae ww ¥
FF 41 g1 ¥ @ fyaar g=i
AT AN, 3@ F QT fgEiw S

a

T afws ¢ 9 A quw F g
feara =TT F1 T AT FAT Arfy

qg}.‘nlgg%%ﬁ‘ frad fa7 sk
Fad wdn el A gwd [ aw
S AT A AT JEr E 9 A
gH @A [ifzd ) 974 @ F o o
g g &1 AT TG F ¥ § wf
T fafrodrax srdzad (single-
member constitvency) & g
T RE-ATAT FiEE (plural-
member constituency) &, a®
o qifeardz ) AR §, b
qT o7 AT T FEdeqd i aﬁ!
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(= #g]
F& 9T SIYTT A AN §, T
g NI F =T 7 WI Y, FX
ZW ©F I F; qater aig 17 &, @
g gk, fed Ax T g W
T I AT g AR IE A
@A E, WA F AT TR
@ F AT FL, Ig AT G § F
qa@ # gfawt, waaqEl 31 giaat
¥ # gq % fvaar @=t FAT 9T
e e sfwRast & ARG o
ox q91 %) ggfeaa fas o § av
3@ FT @S FA g A@T, IfFT
e a8 agfeus adf faedt £ @ s®
g ffaar @El @9 FW@I GST
T W @I A WA AW §,
A fraar @ QT R s9aT SAfRT
gal Nt 5§ A7 wifre fEar sw,
& T gx gt F N gA WA T
<@ T 2T safed A et S| W
ag Fg % A #1 ux watar aw g,
qfers § 1 gafed § A griaa=are
AAAR FT AT IS &, ATARITE
sl § At Tdat & wivfafa feaw
&7 ¥ YT AT FIIWG & g A
A 3W AT N TET qET FF A0S
@ A% 97 g g O walwr 7
areg |
(English translation of the adove

speech)

Shri Bhatt: Sir, as for expenses, it
has been provided in it that the ques-
tion of expenses would be decided
at the time of the framing of election
rules. We are going to have the elec-
tions on the basis of adult franchise
and we do not know what i§ the mini-
mum or maximum expenditure that
should be incurred on the elections. It
is very difficult to calculate the expenses

" and I -think it will not be proper to
calculate them now. It requires w.any
days and many months to ascertain it
and we should also take into account
the experience of other countries in
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this regard. We are not having cnly
one type of election in our country,
there are single-member constituencies
at some places and plural-member
constituencies at other, there are con-
stituencies of Parliament and the
constituencies of Legislative Assem-
blies and then there are hye-elections
too. Taking all these facts into con-
sideration, it will not be proper and
wise on our part to fix a certain limit
for that. Fixation of a maximum
limit of seven thousand or say five
thonsand rupees. as is being suggested
by Shri Sarangdhar Das. does not seem
oppoortune at this stage. We do not
know how much we will have to spend
in getting the electnral rolls or *‘he
voters’ lists. Then if it is allowed to
send manifestoes free of charge through
the Post Offices, we may not to have
incur that expenditure, but if this ccn-
cession is not granted. we do not know
how much will be spent on that. Then
again. we cannot say how mmuch will
be snment on conveyances, if their use
is allowed. and then there will be thre
nersonal exnenses too. So. all these
factors sh=all have tn he taken into
account. Therefore it is difficult to
draw a line ard fix a certain limit just
now. Hence I hone Shri Saranedhar
Das. whn is a realist and a vractical
man and whn declares himself to te
a veoresentative nf the voor in parti-
cular. will  certainlv agree with me
that we should not fix such a Iimit at
the present moment.

={Y THo Qo A : IJUTEAS AT,
gIET § AT FT Aged fraar &, 99
ot sferal #Y qrew €, e g
TS FY IAATT AT H AW W
a9 W A v afe A ¥
g9 W FHEW TE W@ IH I W
aiferr ¥ Atz w1 afgw qw @A
W e wuw gmrd <@r g afk gw
qa F @9 o faanor g @ A
g AT FT AT IJgW IFAEI A
qTT ) SRt 9F AR AW & g’
TeFl § AT F GF K @F (-0
AHT qF IH AT &1 gk faEm
# frafaml @ fam & arfew qar-
fawrT Y aTATT FAT FT AN THATRIE
FART JIR WA €T 97 Iq FT AASK
ag @ f& g aifer ik o afe
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¥ qqaT 9@ T Y &) swEr g
W ¥ arafar sfafafe @ a1 @
fFT 9zt aF F wAwar § a2 2w
¥ Sar g § AT S ggt o W
] O dwrgar § fF ama gy
@d & HIW 7T FT AW aQ
qur 7 & @ry faum F s
ARA A A HT A @ F ey
qHe A40 ar 9Tar A afearq afcomw
¥ gear & oftrm fagear §1 @
fod g@ ®Y& 9T & =gar av f¥
W9 F 9T W A fod A A
oF afafa #1 fawior $7 3q e adr
gfafa 3@ X @ axg ¥ fa=rT #7dr
A fag @ ¥ fAatwa &7 3
7 g & faanT garit F wfafafaal
F W@ A TE, AT qIG F T WgA-
qu g 93 Y = fRar smar ar
HBT 31T | AR A A 97 &7 Sy
fagagr & T gwI? @ S
afas sraeqr § Ak Jar f5 fraw
wwrar war § g sfa |afe ot
FradY 44) F § ¥ WF A
IR g A F @A w1 Ay
qa @x X 4d FW &, AR FFER-
<t A T AT A A @A F
fe ag foqar ;g @9 #T %, ar
gt sf g 7 g '@ @
T T TAAT BT [AG FL GHA & |
39 WHIC G@A AW | A F
ISl & FB A qeT &1 IWied
a wAdlr §N AdRE ¥ AW
FET 5 qAA-gF F AT A FAA
¥ oRrar #T 31 @ oA A
I ¥ g9 N Ay FEAT F a4
FrFrgd & W@ fod @@ D wA
¥ e afuw & afuw @4 w1 @@
FT F a1 FVT AT | IR, TANIA

23 MAY 1951

People (No. 2) Bill 9267

T & FroTar § @9 ¥ anfad
o frommae @@ @ o
38 I WY adET T T & @
w & sriltar awd fed fead
dafrs wdwat @ @@, 9T
frafie f 9@t fraw & wfd @
A9 TG & fr 3w 7 orrar wy &F
F g fral ¥ Wt ww aA
T w0 amT § AR T Ay gfe
¥ @d gy &7 St g@v <@r 4,
SE F W F FageqAr #¥ wE §)
Tt Q@T A Far gem AT @
GAAT AT FHAT & | gAY ITHIRAIT
99 F TRI JETH QAT FT ST
FF Q1T § qrg IEARAR FET
g5 §, safed 2z ga a8q & 5
I T FAT T A 7 IR
st atfus & arfas @=f a7 g ga;
@R T & G AE AR dafrs
FHEFal @ frafe a1 faqg N i ag
g ar 1fed | qATa d @S #1 fawm
G HEAIW & 9T W & F 3/
fowa a3 faaar sar S sfed 9o
e 7 fagr smar 1 3w T Ewe

" ag wmw @ § fF oS o

AT F AR G S & T A
T & IW U F A AT A
IRT WX IW A qEGA TG wAw
TEH) T § Sfaa ar zgd fe
F IR W AR wEN afR
gfaq #37 # fog faw &« &7 sma-
WHEAT @ FANT & WA FA ¥
oo A wifgd, Sfer fiar wr
I B A AT AATT W WA §
% # feaar @« v &, feaw
s s sgu freed §, e
fewtwgma (demonstration) fird
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[ = Qo To amr )
wig § IR feqa A1 sTE W &
AT 7 A W< fba) @t o< @at
frar wrar &1 F wwaar g v oafk
gH AT I | AARTA FT FdT FHAT
F@ar Ared &, ar ¢ gea F gw
# w1 A abawr MAaear Tfgg
fog & 9912 7 9 & 9 @
gat graT faw <aqr & @< s
faara smawE & o1 fe 1
uF svflga gl i fAdw Qe
33T qF | AT & TN gFEdl F1 94
a & wrew § f5 wfafess S@El

S FT HIEAIAFT AT D FAT
TF A AR qEE 7 ogd A S
§ &k T@ avg F WIAA, WA,
feat-gamd (demonstration) 1<
AR T STA WA § A FH
AT @t FT gEaWe (0 Sar d
frgd g atc & wwar @« fwar
a8, safed F AT w4 90
¥ qqqq F@r TEN F oW A
FdqA@ ATAF FARAT FT LU A
@Y T S1¢ AT FH A AT =T
@l & I F AR TAE g
FEA ST | S TS gH S qEG H
doF 71 @aftg T F FEA B AT<CHT
qz fa=e fFar, I@ awg & &S0
g‘rar & geaE N TF FAS a0 T

gF ew 3@ @d F AAq@ & AR
¥ j atx ¥ fa=re #@ s Ig F
R} § A IEHQ gries FCF
g # qRE FTA ¥ & a3 w9
2y | o IeARAR wfas & afus
fraer @9 @ AT §, AT WREA
A F g9 9 FaAT FE A,
af st ¥EA T A AIT qET faqm
A3 §q4 @I §, 3q F I aky
qIeq FT GHT | § 5T qAT F gAY
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gr Agy e ;gm ol fad
A FET mEm fFoaw ¥
T @F F AT F F N A
fraa w7 faar 9@ agf @t fee g%
F @rgat 7 fewar womm @d 20¥
T § ag Fg gwAT et § AR
T IFT ST & g A ANg
TRty g F owrg A uwfqal F
TEMES 7 T AT GRT A1 aF gAR
3 AWET FT I &Y AU, Ag 9
AT 93P G ¥ ATAA FT qFA
71 zafed g7 qu 9id T &R
W AR ¥ T W #L F odAE
7 ¥ AT @ fwar a, Ao
i &= fFar s13 ag @ & wat A
fFar Atz 1 oF @ gur afe # F
HYAT I23F AJM H AR qFW  qEi
Fifz gifges & 9Fmw T g9 9aT
7 f #9 ¥ &9 @ F R Q@
fag & s=ar ¥ g=9 wfaffy zfk 3
gfl N7 gl TaedTiET gunl §
T qF | 3T TR F T A AWAA
w0 & % a0y Fwar § f5 e
T FT § FF @9 g IF 9T A A
A9 3| I AT A AT F @ FY
grer #19 fwar smx o famr g
s ETG qwae qar faiasd
(Ministry) =9 arQ a@i &1 5@
§ w@d gq faw v g & oa=@ar
F gea gfamy giR T 94 T W 8
fo ofi—amarr ¥ 7 91 @8 )

(English translation of the above
speech)

Shri S. N. Das (Bihar): Sir, every-
body knows what the importance of
vote is in a democratic couniry, but in
the modern state of our society the
importance of a vote will be lost if no
restrictions are imposed on the election
expenses. The object, that we have
put before ourselves by giving the
right of vote to every adult in the
country, will be shattered if we co not
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restrict the election expenses. As far
as I know, election expenses in cther
countries run up to the exient of eight
to ten ngures. The social cbject that
the framers of our Constitction had
betore them in making adult trunchise
as the basis of elections incant that
every adult and every able perscn
shouid ce given equal opporiunities ana
that-people might elect their real repre-
sentatives. But I think, as has hap-
pened in all other countries and is
tikely to happen here also that, the
real aim of elections is nut fulfilled cn
account ot expenses incurred during
the elections. 'L'he object envisaged in
the Constitution woula tail to materia-
lize on account of the large amounts
spent during the elections and the
result that would tollow would be
reverse of what 1s desired. Hence [
wished the hon. Members ot this
House had formed a Committce from
amongst themselves which would have
thougnt over this matter and juiist as
the representatives of State Legis-
latures were consulted on the macter
of rorming the constituencies, similarty
it was better if this impor:ant ques-
tion had also been tully considered 1n
the same way. Taking into full cun-
sideration the financial position ¢f our
country, the economic condition of our
society and the tact tnat the average
income as caiculated per head in cur
country comes to about 255 rupees
only, 1if we do not restrict election
expenses in the country and if candi-
dates are given a free hand to spend
as much as they like, then the ricn
persons. by spending thousands of
rupees, are likely to misguide the
people and lead them astray. The
tunctioning of such a demccracy will
only bring about adverse results.
Hence 1 would wurge upon the non.
Minister to prescribe by law a iinit ot
the election expenses. Otier coun-
tries also have by law prescribed the
limit of election expenses, tnerefore it
would be better for us also if the
maximum limit of expenses is fixed by
law. But according to the clause
before us. the question of maximum
limit will be decided by the rule-
making authority. Another thing which
this clause provides is that the number
and appointment of persons to be em-
ployed by the candidates shall aiso be
decided by the rule-making authority.
The hon. Members are fully aware
that the people of our country have not
been made fairly acquainted with the
democratic ways and principles and it
was with this view that I had put
forward the proposal and which has
now been set aside in the Bill. The
result, that would come out under
these circumstances, can easily be
imagined without much difficulty. The
rich, by virtue of their money, can
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rescrt to all sorts of means and prac-
tices and defeat even the ablest candi-
date. Hence it is very necessary that
a tirait should be tixed by the House
heyond which the election expenses of
2 candidate should not exceed aid *‘he
qilestion 1e°ard'ng the employment of
lJa'd WOrKers by a candidate should
also be decided here and now. The
guestion of expenses is very important
in elzctions but I think it has not been
given the due consideration that it
deszrves. The reason seems to be that
we are not wiliing to replace the elec-
ticn practices and traditions of the
past. What seems to be reasonab.e in
eiections is that only those expenses
sheuld  be incurred as are rmnecessary
for nholding meetings or distributing
leall=is carrying the programme and
objecis of the candidates but v’hat
actuaiiy happens is quite different. In
the elections, that we have seen 1n this
coan'ry, hugze amount of money is
nent, long procossxons are taksn out,
B .22 demoastrations are held, tnouaands
¢. sicgaus are usad and 1noney is
¢ sishle speat ix so many other ways.
Ii we want to see demccracy succeed
a:d flourish in our country, I think we
sh.uid eveoive a new method so that
election expeases might be reduced to
tihie minimum and only that expendi-
ture which is very essential and which
is well within the means of both rich
ard poor candidates might be incurred.
Lae nhon. Members of the House are
fuily aware how candidates spend
huge amounts of money on elections
of the Municipal Committees cr on
elections of the legislative bodies. how
D scessions and  demonstrations are
ix2ld. how slogans, dance and music are
f-eely used and how money is spent
lavishly on all such things. Hence I
would urge upon the hon. Minister
that he saould have framed the ciection
laws in accordance with the present
ecoronmic condition of the country and
alse in view of the object which we
have placed before us. Just as the
House had adicurned yesterday to con-
sider carefully the clauses of the Bill,
similarly it wculd be better if the
House were to form a Committee to
think over this guestion carefully and
after obtaining all information, were to
fix " by law the maximum limit of
expenses which a candidate could incur
during the elections. The object that
we had put before us at the time of
making ths Constitution, can only be
fulfilled if we are able to impose res-
trictions on election expenses. I would
not talkte much time of the House but
only say that expenses must be fixed
just now, after making an estimate of
the minimum expenses tihat are
absolutely essential, because then it is
very difficult to ascertain how much
money will be spent on propaganda
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and publicity and thus the actual and
really able representatives of the
people will not be able to succeed
against the rich persons due to lack of
money at their disposal and if such &
thing happens, the hon. Members can
easily imagine the form which demo-
cracy ‘in our country is likely to take.
Therefore we must make all efforts
to see that election expenses are
reduced to a minimum and whatever is
spent, should be spent only under two
items, one for holding public meetings
where a candidate may declare his
objects and aims and the other for
printing and publishing of learlets etc.
Even in these items, attempts should
be made to reduce the expenditure so
that the real representatives of the
people, who may not be rich, may
succeed in getting elected to the legis-
lative assemblies. With these words, I
request the hon. Minister again to
agree to the suggestion that -_xpenses
should be minimized in the elections.
.The whole work should be done in
accordance with it and the rule-making
authority as well as the Ministry
should frame rules keeping all these
things in view so that the real repre-
sentatives of the people, even if tiiey
are not rich, may be easily elected.

Dr. Ambedkar: I do not accept the
amendment.

Shri Rathnaswamy: There is an
amendment in my name, No. 2 in Sup-
plementary List No. 8 to Consolidated
List 1, in regard to this clause. I wish
to say a few words......

Mr. Deputy-Speaker: I thought all
these matters have been thrashed out
in the informal conference. Is the hon.
Member moving it?

Shri Rathnaswamy: I am only
speaking a few words on this amend-
ment.

Mr. Deputy-Speaker: Let it be short.

Shri Rathnaswamy: As I said earlier.
a statutory limit should be laid down
in regard to the expenses of a candi-
date. I understand that in the U.S.A.
there is a limit even in regard to the
contribution that may be made by the
public in connection with election
expenses. There is a limit even in
regard to the expenses that may be
incurred by a Party. It is’ laid down
that in the case of expenses of a candi-
date, the limit is 5000 dollars. In the
United Kingdom, there is a practice
that a candidate can spend on an
average 4 pence per vote. That is the
practice in other democratic countries
of Europe. It is clearly laid down that
so much of expenditure can be in-
curred on an average per vote. It is
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quite essential that such rules should
be clearly laid down in this country
also. Otherwise, I have got a fear in
my mind that it would very much
seriously handicap a poor candidate
who wants to contest the election
against a rich candidate.

Some time ago, an hon. Member
remarked that this Bill looks like a
Penal Code. It is necessary that these
rules should be laid down in order
that malpractices and corrupt practices
could be checked to a very large extent.
After all, our ambition is to have a
fair and free election in our country.
Therefore my anxiety is that nothing
should mar the chances of a candidate
belonging to the scheduled ~astes or
the backward classes.

Mr. Deputy-Speaker: Nobody dis-
putes that. The only point is whether
these provisions should be made a part
of the statute or not. The present
clause is that all these things will be
regulated by rules. If the hon. Mem-
ber has any particular amendment,
that is a different matter. Nobody
objects to the principle.

Shri Rathnaswamy: My contention
is that it must be clearly laid down...

Mr. Deputy-Speaker: In the Statute?

Shri Rathnaswamy: I have got an
amendment in my name.

Mr. Deputy-Speaker: The hon. Mem-
ber has not moved that amendment.

Shri Rathnaswamy: I am speaking
on this amendment.

Mr. Deputy-Speaker: How can he
speak on the amendment if it is not
moved?

Shri Rathnaswamy: If you want, I
shall move it.

Mr. Deputy-Speaker: I do not want
him to move it.

Shri Rathnaswamy: I venture to
make a suggestion that clause...

Mr. Deputy-Speaker: I am not able
to understand the hon. Members at all.
They have not made up their minds.
If they want to move any amendment,
I do not stand in their way. If they
do not want to move any amendmen?,
let them not spend the time of the
House. There are other matters.
Already, the principle is accepted. The
matter will be regulated by the rules.
The only question is whether it ought
to be included in the body of the statute
itself or not.
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Shri Rathnaswamy: When I wanted.

to. make a few remarks on this clause,
with your kind permission......

Mr. Deputy-Speaker: Every obser-
vation must have an end in view.
What is the object that the hon. Mem-
ber is driving home?

Shri Rathnaswamy: My object in
offering a few remarks on this clause
is that it must be clearly laid down...

Mr. Deputy-Speaker: Where?

Shri Rathnaswamy: In the statute
itself.

Mr. Deputy-Speaker: But he has not
moved the amendment. There is no
amendment to that effect.

Shri Rathnaswamy: I only make a
submission for the due consideration
of the hon. Minister.

Mr. Deputy-Speaker: How can the
hon. Minister {ncorporate anything in
the Act without an amendment? No-
body can do it.

Shri Rathnaswamy: I only say this
in order that he may himself move
an amendment.

Mr. Deputy-Speaker: There is no
amendment, no notice. It is no goecd
spending the time of the House like this.

Shri Rathnaswamy: I shall finish
my speech. As I told you earlier, my
anxietv is that the chances of a pcor
candidate should not be marred in any
wav. At the same time, my anxiety

is that it should not be an uneven.

battle between a rich candidate and a
poor candidate.

I should like to make a submission
on this occasion in regard to the second
chamber. It may be possible for a
rich candidate to vpurchase votes and
he mav be in a better nosition than a
peor candidate in regard to vurchasing
votes for coming into the upper
chamber. My fear is that it may
nullifv the very object for which a
second chamber is constituted in our
country. I am saying all this to avoid
any chances of anybody, however rich
he may be. waging an uneven battle
azainst a candidate whose position may
not be s0. There should not be any
occasion for any maloracfice or corrupt
practice on the part of anv candidate
when he contests the election against
a poor candidate.

Another thing I should like to say
is this.

Shri S. C. Samanta (West Bengal):
May I know whether the han. Member

168 PSD
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is supporting the amendment betore
the House?

Mr. Deputy-Speaker: He is making °
general observations.

Shri Rathnaswamy: I am saying all
this in order that there may be as far
as possible fair and free elections.
After all. our Government is endeavour-
ing its best to see that there should
be fair and free elections. There
should not be any room for the oppon-
ents of the Government to say that
our Government has not made any
provision to see that equal opportuni-
ties are given to every candidate who
wants to contest the election. An hon.
Member remarked some time back
that this Bill looked like the Penal
Code. It may not be possible for us to
keep an effective check on the expenses
that may be incurred by a candidate.
It may be possible for the candidate to
produce cooked-up expenses, because
they may not be bold enough to come
out with the actual expenditure in-
curred on the elections. If there is a
provision embodied in the Statute
itself, then I am sure it will have a
very salutary effect and that will, to
a great extent, avoid the chances of
having any kind of uneven battles
between a rich candidate and a poor
candidate.

Mr. Deputy-Speaker: I would urge
upon hon. Members to confine their
remarks to the points they have to
make.

Shri Kamath (Madhya Pradesh): Sir,
I whole-heartedly agree with you and
I shall confine myself to the point I
have to make.

The object of the amendment moved
by my hon. friend Mr. Sarangdhar Das
is a laudable one and deserves the
sericus consideration of the House. I
for one feel that the matter is im-
portant enough to be regulated by
Statute and nct bte left to the whiirs
and fancies and caprices of the rule-
making authority. It may be argued
that this matter was regulated by rules
in the olden days. But during the
British regime, we must remember,
firstly, that elections were all on a
restricted franchise, and secondly, that
thcy were interested in seeing that
only vested interests were returned to
the Councils or Assemblies and the
Ceatral Legislature, and not the com-
mon man. But this is the age, not
onlv in India, but throughout the
world, of the common man. And we
are having the first election to our
Parliament under the new Constitution
and on the widest possible franchise,
that is to say, universal adult suffrage.
Therefore, as the Preamble to the
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Constitution provides equality of
opportunity for all, on that principle
and on that basis, it is very essential
that the poorest man in the land must
be provided as far as practicable,
equality of opportunity with the tallest
or the richest in the land. The per
capita income in the country was
recently computed as Rs. 255 or so,
and that is only the average per capila
income. The lowest income per capita
perhaps would be much less than that,
and the highest would work out to
perhaps a few lakhs or a few millions
per year. It is all very well to talk
of equality before the law but when
matter like this, of providing equality
or seeking to provide -equality to
the poorest as well as the richest
come up, we find ourselves up
against hurdles and the argument or
the excuse is trotted out that this
matter could be regulated by rules later
on. If this amendment be not accept-
able to the House, the House must be
told by the Minister who is 1n favour
of regulation by rules later on, on
what basis he proposes that this would
be regulated Subsequently. We would
like to know whether he has got in his
mind any bases or any criteria by which
this matter will be later regulated by
rules, and if so, what those bases or
criteria are. We have to see to it that
the candidate with a very moderate
income or even a poor income, is not
swamped bv a man or a candidate who
possesses vast sums of money at his
command, who is so to say, a big money
bag. In the general elections that are
coming, it will be unfair to the ordinary
candidate or to the poor candidate if
the dice are heavily loaded against him
because of the riches of his rival. It
is therefore, necessary to fix by Statute
a limit—the wupper limit—to these
election expenses, and if that is not
possible, the Minister must tell the
House on what bases, which he may
have in his mind today. or by what
criteria, the rules would be made later
on. It is said that the scales will be
prescribed.” But the House must be
told on what basis these rules will be
made. Unless that is done, a very
serious discrimination will probably be
made by law, under this statute, against
the poor candidate who might stand
for election either for the State
Assembly or to Parliament in the com-
ing elections.

Shri Karunakara Menon (Madras): I
oppose this amendment, for more
reasons than one. This is an important
question and there are several factors
connected with it. The maximum of
election expenses can be determinad
only after considering the several
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factors and the mdst important of them
is the number of polling booths going
to be fixed for each constituency. For
example,. for a Parliament Constituency
there will be about 35 lakhs voters
and if it is a double constituency, there
will be about 7 lakhs of voters. Assum-
ing that there will be 1,000 persons
for each booth, the number of polling
booths will be about 750 and if the
candidate spends a minimum of about
Rs. 20 per polling booth, the expenses
come to Rs. 15,000. And so the whole
thing depends on the number of polling
booths that are going to be instituted
in the country by the Governmen:.
The number of booths will be deter-
mined by Government later on and so
it is only proper that the Government
should determine the expenses also
later on. Therefore, I oppose the
amendment.

Mr. Deputy-Speaker: There has been
sufficient discussion and so I shall put
It now to the House. The Minister
deces not accept it. The question is:

. In ”clause 76, after the word *“elec-
ilons”. occurring in line 2, insert the
following :

“shall not exceed the sum of
rupees seven thousand for a candi-
date to the House of the People
and rupees three thousand for a
candidate to the Legislative As-
sembly of a State.”

I think the “Noes” have it.

Several Hon. Members: Sir, the
“Ayes” have it.

Mr. Deputy-Speaker: Hon. Members
must be more attentive and reglise
what is being put to vote. I may oe
carried away by the volume of the
voices. I cannot wait. Hon. Members
must be more attentive, otherwise jt
Is_very embarrassing to the Chair. I
w1h' now put the amendment to vote
again.

Shri Sarangdhar Das: Is it because

hon. Members did not know what was
oeing voted upon?

Mr. Deputy-Speaker: I ought not to
allow a snap vote to be taken. The
question is:

_In clause 76, after the word “elec-
tions” occurring in line 2, insert tha
following :

“shall not exceed the sum of
rupees seven thousand for a candi-
date to the House of the People
and rupees three thousand for a
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candidate to the Legislative As-
sembly of a State.” ’

The motion was negatived.

. Mr. Deputy-Speaker: The question
is:
“That clause 76 stand part of ihe
Bill.”

The motion was adopted.
Clause 76 was added to the Bill.

Clauses 77 to 79 were added to the
Biil.

Clause 80.—(Presentation of petitions)

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): I have an amendment to
clause 80. I beg to move:

For sub-clause (2) of clause 80, substi-
tute the following sub-clause:

‘“(2) An election petition shall be
deemed to have been presented to
the Eelection Commission—

(a) when it is delivered to the
Secretary to the Commission or to
such other oufficer as may be
appointed by the Election Com-
mission in this behalf—

(i) by the person making the
petition, or

(ii) by a person authorised in
writing in this behalf by the person
making the petitien; or

(b) when it is sent by registered
post and is delivered to the Secre-
tary to the Commission or the
officer so appointed.”

Shri Kamath: Sir, I could not catch
the lasl: portion.

Mr. Deputy-Speaker: I will be read-
ing it out again now. Amendment
moved: 4

For sub-clause (2) of clause 80,
substitute the following sub-clause:

“(2) An election petition shall be,
deemed to have been presented to
the Election Commission—

(a) when it is delivered to the
Secretary to the Commission or to
such other officer as may be ap-
pointed by the Election Commis-

- 'sion in this behalf—

(i) by the person making the
petition, or

23 MAY 1951

People (No. 2) Bill 9279

(ii) by a person authorised in
writing in this behalf by the person
making the petition; or

(b) when it is sent by registered
post and is delivered to the Secre-
tary to the Commission or the
officer so appointed,”

It is open to the Commission to
authorize the Secretary to receive or
any other Officer to receive.

11 A.Mm.

Shri Kamath: In the original clause
it is......

Mr. Deputy-Speaker: The earlier
clause says:

“when it is delivered to the
Secretary to the Commission or to
such other Officer as may be
authorized by the Election Com-
mission in this behalf”.

When it is sent by registered post
and is delivered to the Secretary to
the Commission or the Officer so
appointed—and ‘so appointed’ means
by the Commission in the earlier sub-
clause......

Shri Kamath: In the earlier clause
it says ‘by registered post’. I do not
know what is meant by the word ‘deli-~
vered’. Is it not sufficient to say ‘by
registered post and addressed to'?
Who is responsible if it is not deli-
vered? The candidate should not be
made responsible for this. It should
be amended as ‘addressed to Secre-
tary to the Election Commission or
any other Officer appcinted in this
behalf’. How can he take responsi-
bility for delivery when it is sent by
post?

Mr. Deputy-Speaker: This argument
applies to cases where notices have to
be sent. This is an election petition
on wnanich action has to be taken and
the whole election has to be confirmed
or cancelled by the Election Tribunal.
Unaer those circumstances unless it is
delivered by registered post—and it
may be with or without acknowledg-
ment—and normally in all courts it
must be presented to the Officer in
person and here it can be sent by
post......

Shri Kamath: It says:

“An election petition calling in
question any election may be pre-
sented on one or more of the
grounds specified in sub-sections
(1) and (2) of section 99 and
section 100 to the Election Com-
mission by any candidate at such
election or any elector in such
.form and within such time etc.”
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If you read back sub-clause 2 what
is the gist of the entire clause as
amended? Tkat will mean that the
delivery by registered post also will
be the responsibility of the candidate.
Supposing a candidate sends a petition
by registered post and addresses it to
the Secretary to the Election Commis-
sion or such other Officer appointed in
this behalf and if it is......

Mr. Deputy-Speaker: If it is returned
without being delivered what will
happen? It will have to be delivered.
If for any reason it is not delivered,
the other party will be affected. He
will not know of the petition at all.

Shri Kamath: Will it not be suffi-
cient to say ‘by registered post and
addressed to the Election Commission’?

Mr. Deputy-Speaker: If by causes
beyond anybody’s control like flood et:.
it is miscarried, can that, according
to law, be an election petition?

Shri Kamath: Will the candidate or
elector be informed?

Mr. Deputy-Speaker: Who is to
inform? Unless it reaches the other
side, the other side will not know of
the petition at all. Safe delivery to
the Secretary is the only proper method
to ensure that the petition has been
filed. By way of concession postal
delivery is also allowed.

Shri Kamath: I do not see why the
amendment is necessary.

Mr. Deputy-Speaker: The word
‘delivery’ is already there notwith-
standing ‘by registered post’. There is
no change now.

Shri R. K. Chaudhuri: There are
three methods prescribed. Ordinarily
it is the responsibility of the person
who makes the petition to deliver it
to the authority or he can appoint a
lawyer—but my friend Mr. Kamath is
always opposed to lawyers (Shri
Kamath: Oh! No. Not always)—or by
any person whom he can authorize.
It is his choice and if he takes the last
method, how can the other candidate
know about it? The matter cannot be
allowed to hang on independently.

Shri Kamath: That reinforces my
argument.

Shri Hathi (Saurashtra): Sub-clauses
(a) and (b) deal with the category of
persons who have to send the petition.
Sub-clause (c) deals with the method.
As it originally stood, the categories of
persons and the methods were con-
nected together. It is simply in order
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to separate the categories of persons
and the method by which it is to be
sent that this amendment seems to
bave been moved. The amendment
does not in any way alter the sub-
stance. It is only a better way of
expression.

Dr. Ambedkar: Yes, that is the same
thing. I need not add anything more
to what the hon. Member has said.

Shri Kamath: Shall we add ‘with
acknowledgment due’?

Mr. Deputy-Speaker: We need not
add it. All that is necessary is that
it must be delivered to the other side.
I'ne question is:

For sub-clause (2) of clause 80,
substitute the following sub-clause:

“(2) An election petition shall
be deemed to have been presented
to the Election Commission—

(a) when it is delivered to the
Secrelary to the Commission or
to such other officer as may be
appointed by the Election Cominis-
sion in this behalf—

(i) by the person making the
petition, or

(ii) by a person authorised in
writing in this behalf by the person
making the petition; or

(b) when it is sent by registered
post and is delivered to the
Secretary to the Commission or
the officer so appointed.”

The motion was adopted.

. Mr. Deputy-Speaker: The question
1S:
e L ¢
“That clause 80, as amended,
stand part of the Bill.”
The’motion was adopted.

Clause 80, as amended. was added
to the Bill.

. Clauses 81 to 84 were added to the
Bill.

Clause 85.—(Election Tribunal)

Pandit Munishwar Datt Upadhyay:
I beg to move:

(i) In part (b) of sub-clause (3) of
clause 85, for the words “one other
member” substitute the words “two
other members”
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I shall move the consequential
amendment also:

(ii) In the second Proviso to sub-
clause (3) of clause 85, for the word

“member” substitute the word “mern-.

bers”.

The clause suggests that the tribunal
will consist of two members and as a
resulf there are certain inherent diffi-
culties. Whenever tribunals have been
appointed they have always consisted
of an odd number of three, so that the
decisions of such tribunals shall be
final. If they are only two in case of
difference of opinion there will be no
finality and in every case the matter
will have to be reterred to the High
Court for decision. If there is no
unanimity there will be no finality.
There is no majority decision possible
in a tribunal which consists of two
members. My suggestion is that the
tribunal should consist of three mem-
bers so that a majority decision will
be possible, so that finality of deci-
sions is possible and the reference to
the High Court provided for may not
be frequently availed of and litigation
prolonged. I have already said that
there are a number of provisions 1n
this Bill under which there will be a
considerable amount of litigation and
the consequent expenses. This is the
most important of those matters. By
appointing three members it is pos-
sible to have a majority decision with
two members on one side.

I would refer also to clause !02......

Mr. Deputy-Speaker: I do not think
it is necessary to labour the point.
What has the Law Minister to say on
the amendment?

Dr. Ambedkar: I accept the amend-
ment.

Pandit Munishwar Datt Upadhyay:
I want to refer to clause 103 also,
which reads:

“If during the trial of an election
petition there is a difference of
opinion among the members of the
Tribunal on any matter, the
opinion of the Chairman shall,
subject to the opinion, if any,
expressed by the High Court on
such matter on a reference made
to that Court under sub-section
(2) prevail.”

Mr. Deputy-Speaker: That will have
to be amended in view of the previous
amendment. It is consequential.
Amendments moved:

(i) In part (b) of sub-clause (3) of
clause 85, for the words ‘“one other
member” substitute the words “two
other members”
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(ii) In the second Proviso to sub-
clause (3) of clause 85, for the word

“member” substitute the word “mem-
bers”.

Shri  Satish  Chandra (Uttar
Pradesh): Sir, I want to oppose the
amendment.

Mr. Deputy-Speaker: The hon.
Minister has accepted the amendment.

Shri Satish Chandra: The amend-
ment is not as innocent as it appears
to be, and those who oppose it may
be allowed to make their submissions.

Mr. Deputy-Speaker: Does he want
to oppose the amendment?

Shri Satish Chandra: I want to
speak on it.

Mr. Deputy-Speaker: He can do so
on the clause.

Shri Satish Chandra: Sir, I want to
oppose the amendment.

Mr. Deputy-Speaker: The hon.
Member should have been more alert.

Shri Satish Chandra: The amend-
ment moved by my hon. friend Pandit
Munishwar Datt Upadhyay appears to
be very innocent. I understand that as
a consequence of acceptance of this
amendment, clause, No. 103 shall
have to be deleted altogether.

Mr. Deputy-Speaker: It will have to
be suitably amended.

Shri Satish Chandra: It will have
to be deleted for all practical purposes.
In case of difference of opinion.........

Shri J. R. Kapoor: It will not be
deleted altogether: it will be suitably
amended so as to provide that the
majority decision will prevail. Thus
the right of appeal will disappear,
namely the reference to the High
Court.

Shri Satish Chandra: There shall be
no appeal against an award .f the
tribunal consisting of a chairman wao
may be a district judge and two other
members who may be advocates of
ten years standing. The entire elec-
tion law is being enacted on the tasis
that the conduct of elections should
at no stage be influenced by political
views of election authorities. The pro-
visions in the Constitution are very
clear on this point.

Mr. Deputy-Speaker: The hon.
Member can have the same oppor-
tunity by speaking on clause 104,
which reads:

“Every order of the Tribunal
made under this Act shall be final
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[Mr. Deputy-Speaker]

and no appeal shall lie therefrom
to any authority or court.”

When we have suitably modified it
here the High Court comes into the
picture at no stage.

Shri Satish Chandra: My objection
is against the possible majority of the
advocates who are not- officials in the
Election Tribunal. According tuv the
present arrangement there may be a
district judge and two advocates in
the Election Tribunal. Most of the
advocates today have got some poli-
tical affiliation or other. They have
certain political inclinations and pre-
judices. It is possible that the col-
leagues of the advocates at the bar
might have contested the election and
it is possible that these advocates
might have sided or opposed the candi-
dature of particular persons in the
elections. ot

Mr. Deputy-Speaker: The hon. Mem-
ber has not given any amendment to
that effect.

Shri Satish Chandra: The House
adjourned yesterday to discuss the
amendments informally. We adjourned
from that informal meeting at 1 o’clock
and I gave notice of my amendment
at 1 p.M. But it has been admitted in
today’s date.

Mr. Deputy-Speaker: Was this
matter discussed and agreed upon in
the informal committee?

Dr. Ambedkar: Yes, Sir, it was
agreed upon.

Mr. Deputy-Speaker: Was it agreed
that no advocate ought to be there?

Dr. Ambedkar: Nobody wants any
advocate. The matter can arise only
by deleting part (b) of sub-clause (2).
It cannot arise on this.

Mr. Deputy-Speaker: Even accepting
the clause as it stands he cannot avoid
any advocate.

Shri Satish Chandra: I would sug-
gest that this clause may be held
over. The Members had no oppor-
tunity of giving any notice of amend-
ments after yesterday’s informal dis-
cussion. Notice has been given by me
after the discussion but it will come
up only tomorrow. If you allow me
to move my amendment of which I
have givep notice, I shall do so.

Mr. Deputy-Speaker: Not that I am
bound by any of those decisions, but
anyhow the hon. Member also had sat
in that informal meeting which came to
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an agreed arrangement with reference
to this matter. A contrary decision
was arrived at there. Is it worth-
whils my allowing the clause to stand
over?

Shri Satish Chandra: I would res-
pectfully submit that out of the 320
Members of the House which adjourned
yesterday for the specific purpose of
holding an informal discussion on
tabled amendments, not as many
Members as the strength of the Select
Committee on this Bill were present.

Mr. Deputy-Speaker: Who is to
blame? The hon. Minister?

Shri Satish Chandra: I do not blame
the hon. Minister.

Dr. Ambedkar: You yourself were
present. Never mind whether others
were present or not, you yourself were
present.

»

Shri Satish Chandra: I objected to

the amendment, but I was not allowed

to have my full say. So, what I wich
is that....... .o

Mr. Deputy-Speaker: I am exceed-
ingly sorry that the hon. Member has
not tabled an amendment.

Shri Satish Chandra: I have tabled
an amendment and its copy is with
me. It could not be on the order
paper today. I gave it to the Notice
Office yesterday after 1 p.m.

Mr. Deputy-Speaker: It is a funda-
mental issue as to whether lawyers
are to be trusted or not. Therefore,
even before this amendment was
tabled he had enough time to give
notice of an amendment. I am pre-
pared to waive notice if he is able to
show either in the consolidated list or
in any of the supplementary lists any
amendment standing in his name say-
ing that lawyers are taboo—I would
not stand on formality. But if after
yesterday’s discussion he thinks of a
new thing I would not agree to it
being moved now.

Shri Satish Chandra: I would sub-
mit that this majority of lawyers in
the Election Tribunal was created
only yesterday. It was not there
before.

Dr. Ambedkar: In the amendment
moved by my friend, Mr. Munishwar
Datt Upadhyay there is no provision
that there shall be a majority of
lawyers. Only the chairman shall be
a judicial officer, but the others may
be non-judicial.
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Shri Satish Chandra: The two
persons out of three may be advocates.
I do not know what else is a majority.

Pandit Munishwar Datt Upadhyay:
His amendment, if there is any, refers
to another clause—it has nothing to do
with this clause.

Mr. Deputy-Speaker: He does not
say he has any amendment.

Shri Satish Chandra: I submit, Sir,
that it may be held over. After all
there is a difference of opinion among
the hon. Members, some of whom feel
strongly over this point. Just as other
clauses have been held over. I suggest,
this also may be held over and may bhe
allowed to come up later. If it is held
over it is possible there might be some
agreed formula to satisfy all.

Dr. Ambedkar: I do not think there
is any ground for holding it over.

Shri J. R. Kapoor: I am not entirely
in favour of what Mr. Satish Chandra
has been arguing, bhut then all of a
sudden it does strike me that there
is some point of fundamental import-
ance that he has been arguing, and it
is that Mr. Munishwar Datt’s amend-
ment to part (b) of sub-clause (3) of
clause 85 stipulates that instead of one
thero shall be two members selected hv
the Flection Commission from either of
the liste maintained by it under sub-
clause (2). But these two could bhe
<elected not necessarilv onlv from the
list under part (a) but from both the
lists under parts (a) and (b). .

Dr. Ambedkar: In which case his
objection vanishes.

Shri J. R. Kapoor: So that objection
goes.

Shri Kamath: May I point out that
tha accentance of the amendment of
N+ TUJnadhvay bv the T.aw Minister
and nerhaps later nn by the House lends
som= vnint to the question raised hy
mv friend. Mr Satish Chandra? Claus~
85.-sub-clause (3) as it stands reads as
follows:

“Everv Tribunal appointed under
sub-section (1) shall consist of—

(a) a Chairman who shall be
either a person who is or has been
a judge of a High Court. or a
person selected by the Election
Commission from the list main-
tained by it under clause (a) of sub-
section (2); and

(b) one other member selected by
the Election Commission from
either of the lists maintained by it
under sub-section (2):”
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The acceptance of the amendment of
Mr. Upadhyay will lead to this, that
the two Members he proposes in place
of one can be selected from either of
these lists, that is to say the possibility
is there that both of them can be from
the list mentioned in part (b).

Dr. Ambedkar: There is also the
possibility of all the three people being
}a?en from the list mentioned under
a).

Shri Kamath: I agree, but the clause
as it stands would have precluded the
majority of persons mentioned in part
(b) because there were only two mem-
bers of which one would necessarily be
a District Judge, that is from the list
under (a) or a High Court Judge, and
the other would have been an advocate.
And therefore, both of them would not
have been advocates. Now, three
members mean that there will be the
nossibility that one will be a District
Judge or a High Court Judge, while
the other two will be advocates. There-
fore, his point acquired some force
because under this new amendment. if
accepted by the House, it is possible
that both the members, apart from the
chairman, can bhe from the list main-
tained by the Election Commission as
orovided in cub-clause (2) (b). There-
fore, this is a new situation that has
arisen which might lead to the possi-
bility of the majority of this Election
Tribunal consisting of members from
the list under (b). Therefore, I do
agree with myv friend, Mr. Satish
Chandra that either the clause be held
over or ynu waive notice for the amend-
ment which he has given notice of. If
yvou waive notice his amendment will
be discussed in the House, otherwise
it will be unfair to him and the House
if his amendment is not allowed to be
moved and the clause is put to the
House as amended by the amendment
of Mr. Upadhyay.

Shri T. T. Krishnamachari: I think
quite a lot is being made abouat a
clause which does not merit so much
time.

Shri Kamath: That is in your view.

Shri T. T. Krishnamachari: That is
my view and I hope it will be the view
of the House.

Shri Kamath: I hope not.

Shri T. T. Krishnamachari: The
merit of accepting my hon. friend, Mr.
Upadhyay’s amendment is thai the
elaborate improvisation contemplated
in clause 103 is done away with and
I feel to that extent it 1s something
which is commendable. The other
point, as you were good cnough to sug-
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[Shri T. T. Krishnamachari]

gest, is whether the operation of clause
104 should "continue in view of the
fact that the chance of the High Court
considering it as a side issue if there
is a difference of opinion, is now
removed. It is a different matter
altogether. and I would like to suggest
to the hon. Mover to reconsider clause
104 and provide in particular cases
where an interpretation of law is in-
volved, that an appeal to the High
Court is made possible. That, of course,
is a different matter altogether. But
so far as the constitution of the Tri-
bunal under clause 85 is concerned,
while I have got great respect for the
opinion of my hon. friend, Mr. Satish
Chandra, I do think that no great harm

will happen even if one member
happens to be an official and two
happen to be non-officials. On the

other hand the chairman may bhe a
High Court Judge, one member may be
a District Judge and another a non-
official. Our experience of such ftri-
bunals, even in the days when the
British used to appoint them, has been
that there have been very few cases
where the bona fides of a tribunal,
whether constituted on the lines sug-
gested in clause 85 or otherwise, have
ever been questioned by even the
aggrieved party. Notwithstanding the
vehement objection of my hon. friend,
Mr. Kamath I would allow the whole
thing to pass as it is if the House
approves.

I commend the amendment for
acceptance of the House.

Mr. Deputy-Speaker: Is it not a fact
that as the Bill originally stood in case
of a difference of opinion between the
chairman and the member and the case
taken up to the High Court there was
a guarantee that two judicial officers
will bring to bear thgir judgment on
the case? That provision is taken away
now and now it is open to the appoint-
ing authority to appoint both the mem-
bers from- among advocates. Why
should there be such a radical change
between the provisions of the Bill and
the amendment contemplated. which
may bring in persons who may rake
part in politics?

Shri T. T. Krishnamachari: So long
as the appointments vest in the Elec-
tion Commissioner, we can leave it to
him to see that the people who are
appointed are above suspicion.

Dr. Ambedkar: May I say a word,
Sir, to clear the matter? Really the
substantial question that we have to
consider is whether we should retain
the provisions contained in clause 103,
—that is the fundamental point,—
whether we want this matter to be so
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dragged as to require the intervention
of the High Court. The Committee all
along felt that we have no idea as to
the number of election petitions and
we have no idea as to whether the
judicial staff that would be wanted for
the purpose of disposing of the election
petitions would be adequate for the
purpose of constituting the " necessary
number of tribunals. That was the
difficulty that we have all along felt.
Consequently we decided in the Select
Committee that sub-clause (b) be added
—I think you will remember that,—cn
account of the difficulty that was felt
that if the personnel was confined only
to judicial officers in the service of the
Government there may be great diffi-
culty. Therefore sub-clause (b) was
brought in.

Now, with regard to the question
that a lawyer may be appointed who
might have played some part in pclitics
and may have developed some kind of
a bias in favour of one party as
against the other, or who may have
been a candidate in an election that
difficulty is sought to be met in two
ways. The first is this: that it is not
every advocate who would be eligible
for the purpose of being appointed.
The restrictions are very many. First
of all he must be a lawyer who is
approved by the High Court. You will
see the words are: “a list of advocates
of that High Court who have been in
practice for a period of not less than
ten years and who are in the opinion
of the High Court fit to be appointed
as such members.” I have no doubt
in my mind that when the High Court
recommends any particular advocate to
be appointed to the Tribunal, it will
take into consideration the political
affiliations of the particular advocates
whom it is recommending. Secondly,
the High Court again is only a recom-
mendatory body. The final appointment
is to be made by the Election Commis-
sion and I have no doubt in my mind
again that the Election Commission in
order to mainta’n fair practices in
election will further examine the 'list
given by the High Court to find cut
whether any man is there on their list
as recommended by the High Court
who should be excluded by reason of
the fact that he is a political individual,
or has been a defeated candidate or
belongs to any particular party.

I agree the question whether advo-
cates should be admitted or not to
these appointments is a separate ques-
tion. Rut the possibility of including
political advocates as members of the
Tribunal, I think has been for all prac-
tical purposes more or less elimmate_d
by the two provisions, namely, that it
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has been made subject to the recom-
mendations of the High Court and
secondly’ it has been made subject to
the right of the Election Commission
to select any particular individual or
not. I, therefore, think that the fear is
more or less groundless.

Mr. Deputy-Speaker: Advocates of
ten years’ standing are eligible to be
appeinted as High Court Judges—is it
not? . Therefore, persons who are quali-
fied to be High Court Judges will alone
be selected.

Dr. Ambedkar: Even after that if it
is found out that he is politically inter-
ested in anybody. the Election Com-
mission nas got the power to exciude
him. These are very rigorous and
stringent conditions.

Shri Kamath: A person when he goes
from the Bar to the Bench behaves
differently but here the possibility is
not obviated of this Tribunal being
weighted by two advocates, thereby
detracting from its judicial character.

Dr. Ambedkar : At that rate, why do
you suppose that a retired sub-judge
may not be a politician? After all ne
is a retired man and is free to take
part in politics.

Shri Kamath: Then delete that even.

Dr. Ambedkar: That would be further
reducing the available resources for
appointing the Tribunal.

Shri Shiv Charan Lal (Uttar
Pradesh): I think, Sir, the contingency
which Mr. Kamath thinks might arise
was already there. Previously also,
when two persons were to be appointed,
one a Chairman and the other an
advocate, both could be advocates.
Sub-clause (a) says ‘“a Chairman who
shall be either a person who is or has
been a judge of a High Court.” You
know, Sir, that at least half of the
Judges of the High Court are appointed
from the advocates of the High Court.
Suppose a man who was an advocate
last year has been appointed a Judge
of the High Court and he was appointed
Chairman? In that case both would be
advocates.

Mr. Deputy-Speaker: Once he is
appointed a judge he sheds his coloar
of an advocate.

Shri Shiv Charan Lal: He might have
been appointed a High Court Judge
only a month before.

Shri J. R. Kapoor: The only appre-
hension that is troubling the minds of
some of my hen. friends is that there
is a possibility that the two members
of the Tribute other than the Chair-
168 PSD . '
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man, may be advocates. To remove
that apprehension 1 would suggest a
slight amendment.

Dr. Ambedkar: I have asked my
hon. friend Pandit Munishwar Datt
Upadhyay to move an amendment.

Shri J. R. Kapoor: 1 suggest that part
(b) of sub-clause (3) of clause 85 be
amended in the following manner, tpat
for the present words the' following
words be substituted:

“(b) two other members selected
by the Election Commission either
from the list maintained by it
under part (a) of sub-section (2),
or one from each of the list main-
tained by it under sub-section (2).”

It means that both the non-Chairman
members may be from the list main-
tained under part (a) of sub-section
(2). To that nobody can have any
objection. Fajling that one mem-
ber may be from the list maintained
under part (a) and the other advocate-
member may be from the list main-
tained by part (b), so that under no
circumstances both the non-Chairman
members would be advocates. This is
my amendment and if I have your per-
mission I might move it.

Pandit Munishwar Datt Upadhyay:
This diffculty will te solved oy the
omission of the words “either of”
occurring in part (b) of sub-clause (3).
The amendment will read as:

In part (b) of sub-clause (3) of clause
85 omit the words “either of”.

Shri J. R. Kapoor: That would not
meet the point.

Shri Satish Chandga: I would suggest
the substitution of the word “each” for
the word “either” in part (b).

Mr. Deputy-Speaker: If it is under-
stood that the hon. the Law Minister
is also agreeable to this amendment,
we can make it easy. Even in item (a}
of sub-clause (3) we can say that the
Chairman and one other member shal
be persons who are either High Court
Judges or who are in the list under
sub-clause (2)(a) and one other mem-

“ber shall be a person from the list under

sub-clause (2)(b).

Dr. Ambedkar: If the words “either
of” remain it may be possikle that both
of them may be appointed exclusively
from one list. We do not want that.
If we drop the words “either of” then
that possibility does not remain.

Shri J. R. Kapoor: Even then if -
remains.
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Mr. Deputy-Speaker: It does not pre-
vent the Commission from appointing
from either list.

Shri T. T. Krishnamachari: It should
be one from each.

Shri Kamath: Instead of ‘“from
either” if you make it “one from each”
it will be clear and free from doubt.

Mr. Dcputy-Speaker: “One from each
of the lists”?

Shri J. R. Kapoor: So that the
advocate must always necessarily be
there! ,

Dr. Ambedkar: I have no objection.
If people have so0 much prejudice
against advocates what can I do?

Mr. Deputy-Speaker: I shall put the
amendments in their ordexr. I shall first
put Pandit Munishwar Datt Upadhyay's
amendment. The question is:

In part (b) of sub-clause (3) of clause
85, for the words ‘“‘one other member”
substitute the words ‘“two other mem-
bers”.

The motion was adopted.

Mr. Deputy-Speaker: Now, the other
amendment is that for the words “from
either” the words ‘*‘one from each” be
substituted.

Dr. Ambedkar: It is a very tighten-
ing situation.

Mr. Deputy-Speaker: I leave it to
the hon. Minister. Is it his desire that
I should put it?

Dr. Ambedkar: Yes.

Shri Karunakara Menon: May I
point out that it takes away the possi-
bility of the Tribunal consisting of all
the three members being government
servants? Whether it is proper or 1ot
is a matter to be considered.

Mr. Deputy-Speaker: It is pointed
out that it is advantageous to the
lawyers also because there must be
at least one lawyer and not all govern-
ment servants,

Further ainendment made:

In part (b) of sﬁb-clause (3) of clause
%5, for the words “from either” substi-
tute the words “one from each”.:

—([Shri T. T. Krishnamachari]
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Mr. Deputy-Speaker: Now I shall put
amendment No. 18 (Consolidated List
No. 2). It is a consequeniial amend-
ment. The question is:

In the second Proviso to sub-clause
(3) of clau§e 85, for the word “mem-
ber” substitute the word “members”.

The motion was adopted.

. Mr. Deputy-Speaker: The question
18°

“That clause 85, as amended,
stand part of the Bill.” .

The motion was adopted.

Clause 83, as amended, was added to
the Bill.

Clauses 86 to 93 were added to the
Bill.

Dr. Ambedkar: Sir, I was going to
suggest, that the House might adjourn
now and allow me to sit with the
Members who have tabled amend-
ments, to consider the clauses from 94
and then we can mcet tomorrow, so
that we may not have azain the Qiffi-
culty of moving amendments which
subsequently may bz withdrawn or
amendments which I have not yei had
time to consider and come to any,
definite conclusion. I make this humble
suggestion for your consideration and
for the consideration of the House
whether they would agree to it. so that
we could meet right sow for that pur-
pose and also, if necessary, in lhe
afternoon.

Several Hon. Members: Yes, yes.

Mr. Deputy-Speaker: Very well. I
think the suggestion is acceptable to
the House. But I would like to make
one suggestion before I adjourn the
House. I find that though the con-
ference was very fruitful, stil a num-
ber of hon. Members did not avail
themselves of it. I would urge upon
hon. Members, all of them, to gather
in the conference so that whatever they
want to say here they may thrash out
there and try to reach an agreement.
If in spite of it there is a difference of
opinion, they can always come to the
House and take a vote. But many
matters or matters in respect of which
there may be misunderstanding may be
thrashed out at the conference in an
informal way and the misunderstand-

ings removed.

Dr. Ambedkar: Everyone is invited

Mr. Deputy-Speaker: Though it i
not a formal reference to a Committee
of the whole House, it is as good as
that. It is for "hon. Members to sit
there, voice forth their views and sup-
port or oppose amendments and come
to conclusions. I hope that much of
the discussion will be o’ off tomorrow
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and that many of the clauses will be
carried.

Shri Kamath: Your suggestion will
apply only in respect of matters where
therc is unanimity of opinion. If there
is difference of opinion, they have to

I.e discussed here. .

Dr. Ambedkar: The majority deci-
sion must be accepted.

Shri Kamath: Not at all.

.

23 MAY 1951

People (No. 2) Bill 9295

Mr. Deputy-Speaker: Unanimity is
always a percentage. As far as pos-
sible, doubts will be ironed out at the
conference.

The House now stands adjourned till
3-30 {omorrow.

The House then adjourned till Half
Past Eight of the Clock on Thursday,
ine 24th May, 1951





